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BEFORE THE NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE) 

CHENNAI 

Original Application 89 of 2023 (SZ) 

  

 IN THE MATTER OF:  

Tribunal on its own motion in Re: “2 severely injured in reactor blast at private pharma limited 

in Anakapalli, Andhra Pradesh”                                                                      

 ….……. Applicant  

Versus  

  

Andhra Pradesh Pollution Control Board and others          

                                         ……Respondent(s)  

REPLY AFFIDAVIT FILED ON BEHALF OF CENTRAL POLLUTION CONTROL 

BOARD, RESPONDENT NO. 6  

  I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 54 years and having office at 

the Regional Directorate – Chennai, Central Pollution Control Board, 2nd Floor, 77-A, 

Ambattur Industrial Estate, Chennai – 600058, do hereby solemnly affirm and sincerely state 

on oath as follows: - 

1. I am presently working as the Regional Director, Regional Directorate (South), Central 

Pollution Control Board, the 6th Respondent herein. I am fully conversant with the facts 

of the case and have been authorized to file the present affidavit on behalf of the 6th 

Respondent.  
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2. It is submitted that the Tribunal's Suo Moto application is related to reactor blast at a 

private pharma limited in Anakapalli, Andhra Pradesh leading to severe injury of the 

workers. 

3. It is submitted that the information about the incident was obtained from Andhra 

Pradesh State Pollution Control Board and the details of the incident as furnished by 

APPCB are as follows: (copy of the report received from APPCB is attached as 

Annexure 1)  

“Severe fire accident took place on 30/06/2023 at 11.10 AM in M/s Sahithi Pharma 

Private Limited (Unit I) (Solvent Recovery Unit) located at Plot No. 27C 1(Part), 

APSEZ, De-notified Area, Atchuthapuram, Rambilli, Anakapalli District. The industry 

obtained Consent To Operate on 22.12.2021 for recovery of solvents through 

distillation of Spent/ Mixed solvents i.e., IPA, Methanol Acetone, DMF, DMSO, THF. 

N-Butanol, Toulene, Acetonitrile, Mixed Solvent, Diethyl Amine, Ethyl Acetate, O-

Xylene, Cyclohexane, DME, MIBK, ISO Propy Ether, Tryethyl Amine etc.,) of 30 KLD 

and Dilute Caustic solution (from IPA, THF, MTHF recovery system) of 1.0 KLD as 

by-products. On 30.06.2023 at about 11:10 AM, while distillation of spent solvent 

DMSO (Di Methyl Sulphoxide) vapour column busted, fire broke out and immediately 

spread to tank loading bay near product storage tanks where loading of Iso Propyl 

Alcohol was being carried out and solvent drum storage sheds and other all other 

locations in the factory causing severe injuries to 7 personnel. In this major accident 

the solvent distillation kettle of 8 KL capacity flew in air and fell in a nearby factory 
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(M/s. Larus Labs Limited, (Unit-VI)) at a distance of around 70 m. Immediately 

firefighting was done by neighbouring industry i.e. M/s. Laurus Laboratories Limited, 

Unit-VI  with the firefighting equipment but fire was not controlled. The fire tenders 

(14 Nos.) from M/s. Asian paints, Atchuthapuram fire station, JNPC Parawada, NTPC, 

and Anakapalli fire station rushed the spot and started fire-fighting. The fire was 

controlled by 4:30 PM, The seven injured persons were shifted to KIMS ICON Hospital 

Sheelanagar, Visakhapatnam for treatment. Later they were shifted to KGH hospital, 

Visakhapatnam Out of 7 persons, two persons died during the treatment on the same 

day and later four persons were succumbed to burn injuries and one-person condition 

is stable. Further, 4 fire crew of AP State Disaster Response and Fire Management 

were also injured while fire-fighting, and they were shifted to District Hospital, 

Anakapalli.” 

4. It is submitted that Hon’ble National Green Tribunal Principal Bench Delhi on 

11.06.2021 in Original Application No. 60/2021 passed the order. In Para 12 of the 

aforementioned order read as follows:  

“We also direct CPCB and MoEF&CC in coordination with other concerned 

authorities to consider issuing appropriate guidelines for conducting safety audits and 

taking other remedial measures throughout India in the light of present report as well 

as other recent reports in respect of industrial accidents so as to prevent such incidents 

and to save human lives and health.”  
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6. It is submitted that in compliance to the directions of the Hon’ble NGT Principal Bench, 

Central Pollution Control Board has developed an “Integrated Guidance Framework for 

Chemicals Safety in respect of the Isolated Storages and Industries covered under 

Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989” and circulated 

to all SPCBs/ PCCs to ensure the compliance of the guidelines and submit the status of 

compliance to Central Pollution Control Board on half yearly basis. Copy of the 

Guidance is enclosed as Annexure 2. 

7. It is submitted that the Hon’ble NGT Principal Bench, Delhi on 14.12.2021 further 

directed as follows; 

“… While we take the above reports on record, further follow up action is taken. In 

particular, review meetings must be held at level of the Chief Secretary or his nominee 

atleast once in six months, if not earlier. Remedial measures in respect of 11 units 

mentioned in para 11 of order dated 11.06.2021, quoted above may be ascertained. 

CPCB may also take response from State PCBs as well as their regional offices about 

the status of compliance of guidelines at least once in every six months.” 

8. It is submitted that Central Pollution Control Board had requested all the State Pollution 

Control Board/ Pollution Control Committee to ensure the compliance of the guidelines 

(Integrated Guidance Framework for Chemicals Safety in Respect of the Isolated 

Storages and Industries Covered Under Manufacture, Storage and Import of Hazardous 

Chemicals Rules, 1989) Vide letter dated 24.12. 2021 and subsequently several 

reminders vide letter dated 08.06.2022, 21.07.2022, 28.09.2022, 11.11.2022, 
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20.12.2022 and 15.02.2023. The compliance report is yet to be received from APPCB. 

The copies of communication made is attached as Annexure 3. 

9. It is submitted that APPCB shall implement the Guidance to avoid such incidences and 

also to submit the half yearly status in compliance of the Hon’ble Principal Bench order 

dated 14.12.2021 in the matter of OA No. 60/2021. 

 

PRAYER 

In view of above, it is respectfully prayed that this answering Respondent No. 6, the Central 

Pollution Control Board shall abide by any Orders/directions passed by this tribunal. 

  

Deponent            

Counsel for CPCB Respondent 6                 

  

VERIFICATION 

It is verified that the contents of this reply affidavit which is based on official record and 

information available in the office are true and correct. Nothing has been concealed suppressed 

therein.  

 Signed and verified on this First day of August, 2023 at Chennai. 

  

 Deponent            
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Photograph showing where accident occurred at M/s. Sahithi Pharma Pvt.Ltd,( Unit-1) 
 
 
 

 
 
Fire broke out at SRS plant.  
 

 
 
 Fire broke out at SRS plant.  
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                Exploded Distillation Reactor of Sahithi in  adjacent Laurus unit-6. 
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Item No.1:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
(Through Video Conference) 

 
Original Application No.89 of 2023 (SZ)   

 
  

IN THE MATTER OF: 

 
Tribunal on its own motion In Re: 
“2 severely injured in reactor blast 
at private pharma limited in 
Anakapalli, Andhra Pradesh” 

 
With 

 
Andhra Pradesh Pollution Control Board 
Andhra Pradesh and Ors. 

    ...Respondent(s) 
 
Date of hearing: 18.07.2023.  
 
 
CORAM:    

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 
 
For Applicant (s):  Suo Moto by Court. 
  
 
For Respondent(s):   Mrs. Madhuri Donti Reddy for R1 to R4. 

Ms. T. Hemalatha for R5. 
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ORDER 

 
1. The learned counsel Mrs. Madhuri Donti Reddy accepts notice on 

behalf of Respondents No.1 to 4 and Ms. T. Hemalatha accepts 

notice on behalf of Respondent No.5. 

 

2. Let the matter be listed on 02.08.2023 for filing response. 

 
 

 Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

 
 

 Sd/- 
Dr. Satyagopal Korlapati, EM 

 
O.A. No.89/2023 (SZ) 
18th July, 2023. Mn. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD

D.No.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Centre, 
Chalamalavari Street, Kasturibaipet, Vijayawada – 520 010

Phone. No.0866-2463200, Website  : https://pcb.ap.gov.in/

RED CATEGORY
RENEWAL OF CONSENT & AUTHORIZATION ORDER

 
Consent Order No : APPCB/VSP/VSP/340/CFO/HO/2017-       22/12/2021
 
CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control  of  Pollution)  Act,  1974  and  under  section  21  of  Air  (Prevention  &  Control  of
Pollution)  Act  1981  and  amendments  thereof  and  Authorisation  under  Rule  6  of  the
Hazardous & Other Wastes (Management and Transboundary, Movement) Rules, 2016 and
the rules and orders made there under (hereinafter referred to as ‘the Acts’, `the Rules’) to:
 
M/s. Sahithi Pharma Private Limited (Unit-I) (Solvent Recovery Unit) 
(formerly M/s. Sruthi Chemicals(Unit–I)(Solvent Recovery Unit), 
Plot No. 27C 1(Part), APSEZ, De-notified Area, 
Atchuthapuram, Rambilli, Visakhapatnam
E-mail: sruthichemicalsunit1@gmail.com; rcraju@sruthichemicalsunit1.com; 
 
(Hereinafter  referred  to  as  'the  Applicant')  authorizing  to  operate  the  industrial  plant  to
discharge  the  effluents  from the  outlets  and the  quantity  of  emissions  per  hour  from the
chimneys as detailed below:
 

i. Outlets for discharge of effluents: 
 

Outlet
No.

Outlet
Description

Max Daily
Discharge

KLD

Point of Disposal

1. Process, 
Washings & 
Utilities 

6.50 The  industry  shall  route  the  pretreated  effluent
through  M/s.  Andhra  Pradesh  Environment
Corporation (APEMC) to CETP, Atchutapuram.

2 Domestic 1.5 Septic tank followed by Soak pit
 
ii) Emissions from chimneys:
 

Chimney
No.

Description of Chimney Quantity of Emissions at peak flow
(m3/hr)

1 Attached to 1 x 6 TPH coal fired 
boiler

--

2. Attached to 1 x 200 KVA DG Set --
3. Process emissions --

 
 

File No.APPCB/VSP/VSP/340/HO/CFO/2018
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iii)    HAZARDOUS WASTE AUTHORISATION (FORM – II)  [See Rule 6 (2)]: 
 
M/s. Sahithi Pharma Private Limited (Unit-I)(Solvent Recovery Unit),  Plot No. 27C1
(Part),  APSEZ,  Denotified  Area,  Achuthapuram,  Rambilli  (M),  Visakhaptatnam
District  is  hereby  granted  an  authorization  to  operate  a  facility  for  collection,  reception,
storage, treatment, transport and disposal of Hazardous Wastes namely:

• HAZARDOUS WASTES WITH  DISPOSAL OPTION: 
Sl.
No

Name of
Hazardous

Waste

Stream Quantity Method of disposal
 

1. Organic residue 20.3 of 
Schedule – 
I

300
Kg/Day

Shall  be  routed  through  M/s.  APEMC  to
Preprocessing facility / Cement Industries for Co-
Processing / to TSDF, Parawada, Visakhapatnam
for incineration.

2. ETP Sludge 35.3  of
Schedule  –
I

60
Kg/Day

Shall be routed through M/s. APEMC to TSDF,
Parawada, Visakhapatnam  for landfill

 
• HAZARDOUS WASTES WITH  COLLECTION OPTION 

Sl.
No

Name of Hazardous Waste Stream Quantity Collection option

1. Distillation  of  Spent  /  Mixed  solvents  -
(IPA,  Methanol,  Acetone,  DMF,  DMSO,
THF,  NButanol,  Toluene,  Acetonitrile,
Mixed  Solvent,  Diethyl  Amine,  Ethyl
Acetate,  O  –  Xylene,  Cyclohexane,
1.2.DME,  MIBK,  ISO  Propy  Ether,
Tryethyl Amine etc.,)

20.2  &
28.6
of
Schedule
– I

30 KLD The  industry  shall
accept  the spent  /mixed
solvents  through  M/s.
APEMC  from
authorized industries for
recovery.

 
• HAZARDOUS WASTES WITH  RECYCLING OPTION: 

Sl.
No

Name of
Hazardous

Waste

Stream Quantity Method of disposal
 

1. Waste oils & 
Grease

5.1 of

Schedule – I

200 LPA Shall  be  routed  through  M/s.  APEMC  to
APPCB authorized agencies for reprocessing /
recycling

 
• NON-HAZARDOUS / OTHER WASTES WITH  RECYCLING OPTION: 

Sl.
No

Name of Waste Quantity Method of disposal
 

1. Boiler Ash 4.8 TPD Shall be disposed to Brick Manufacturers

 
This consent order is valid for the following products along with quantities indicated
only:
S.No. Product Quantity

1. Recovery solvents
(from distillation of Spent / Mixed solvents)

30 KLD

File No.APPCB/VSP/VSP/340/HO/CFO/2018
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(IPA,  Methanol,  Acetone,  DMF,  DMSO,  THF,  N  –  Butanol,
Toluene,  Acetonitrile,  Mixed  Solvent,  Diethyl  Amine,  Ethyl
Acetate,  O- Xylene,  Cyclohexane,  1.2.  DME, MIBK, ISO Propy
Ether, Tryethyl Amine etc.,)

By Product
2. Dilute caustic solution

(from IPA, THF, MTHF recovery system)
1.0 KLD

 
This order is subject to the provisions of `the Acts’ and the Rules’ and orders made thereunder
and  further  subject  to  the  terms  and  conditions  incorporated  in  the  schedule  A,  B  & C
enclosed to this order.
 
This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31st day of December, 2026.

BATCHU SIVA PRASAD, CEE(BSP), O/o CHIEF ENVIRONMENTAL ENGINEER-
APPCB

To
M/s. Sahithi Pharma Private Limited (Unit-I)(Solvent Recovery Unit) 
Plot No. 27C 1(Part), APSEZ, De-notified Area, 
Atchuthapuram, Rambilli, Visakhapatnam
 
Copy to :

1. The JCEE, Zonal Office, Visakhapatnam for information and necessary action. 
2. The Environmental Engineer, Regional Office, Visakhapatnam for information and

necessary action. 
SCHEDULE-A

1. Any up-set condition in any industrial plant / activity of the industry, which result in,
increased effluent / emission discharge and/ or violation of standards stipulated in this
order shall be informed to this Board, under intimation to the Collector and District
Magistrate and take immediate action to bring down the discharge / emission below
the limits. 

2. The industry should carryout analysis of waste water discharges or emissions through
chimneys for the parameters mentioned in this order on quarterly basis and submit to
the Board. 

3. All the rules & regulations notified by Ministry of Law and Justice, Government of
India regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein
above and to make such variations as deemed fit for the purpose of the Acts by the
Board. 

5. The industry shall ensure that there shall not be any change in the process technology,
source & composition of raw materials and scope of working without prior approval
from the Board. 

6. The applicant shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof. 

7. The applicant should make applications through Online for renewal of Consent (under
Water and Air Acts) and Authorization under HWM Rules at least 120 days before the
date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CFO conditions for obtaining Consent & HW Authorization of

File No.APPCB/VSP/VSP/340/HO/CFO/2018
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the Board. 
8. The industry should immediately submit the revised application for consent to this

Board  in  the  event  of  any  change  in  the  raw material  used,  processes  employed,
quantity of trade effluents & quantity of emissions.  Any change in the management
shall be informed to the Board. The person authorized should not let out the premises /
lend / sell / transfer their industrial premises without obtaining prior permission of the
State Pollution Control Board. 

9. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra  Pradesh  Water  Rules,  1976  and  Air  Rules  1982,  to  Appellate  authority
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981. 

10.The  industry  shall  be  liable  to  pay  Environmental  Compensation  /  Other
Environmental  Taxes,  if  any environmental  damage caused to the surroundings,  as
fixed by the Collector & District Magistrate or any other competent authority as per
the Rules in vogue. 

11.The industry may explore the possibility of tapping the solar energy for their energy
requirements. 

12.The industry should educate the workers and nearby public of possible accidents and
remedial measures.         

SCHEDULE-B 
 

1. The industry shall comply with the following within 1 month: 
I. The industry shall obtain Fire NOC. 
II. The industry shall comply with the revised SoP issued by CPCB for solvent

recovery units 
III.The industry shall store the drums in closed shed. 
IV.The  industry  shall  maintain  records  on  characteristics  of  crude  ML’s  &

quantity of recovered solvents 
V. The industry shall maintain vent condenser at a height of 6 meters above the

roof tops 
VI.The industry shall provide the data logger to VOC meters. 
VII.The industry shall provide drum detoxification facility. 
VIII.The  industry  shall  rectify  the  vents  of  which  are  dipped  in  HDPE drum

containing water at production block level, as recommended by CPCB. 
 

 
WATER POLLUTION:

2. The source of water is APSEZ, Atchutapuram. The following is the permitted water
consumption: 

Sl.
No.

Purpose Quantity  
(KLD)

1.   Process and Washings 1.5
2.   Cooling tower makeup and boiler feed 28.0
3.   Domestic & Gardening purposes. 5.0

 Total 34.5
Separate meters with necessary pipe-line shall be maintained for assessing the quantity
of water used for each of the purposes mentioned above purpose.

File No.APPCB/VSP/VSP/340/HO/CFO/2018
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3. The LTDS effluents sent to CETP, AETL shall not contain constituents in excess of

the tolerance limits mentioned below, 
Outlet Parameter Concentration in mg/l

1* PH 6.50 – 8.50

Temperature oC < 450C
TDS 12,000 mg/l
TSS  600 mg/l
BOD 3,000 mg/l
COD 8,000 mg/l
Oil and Grease 20 mg/l
Chromium Hexavalent (as Cr+6) 2 mg/l
Chromium ( total ) (as Cr) 2 mg/l
Ammonical Nitrogen (as N) 30 mg/l
Cyanide (as CN) 0.20 mg/l
Lead (as Pb) 1 mg/l
Nickel (as Ni) 3 mg/l
Zinc (as Zn) 15 mg/l
Arsenic (as As) 0.20 mg/l
Mercury (as Hg) 0.01 mg/l

(*The industry shall segregate the HTDS and LTDS effluent streams and the effluents
which are not meeting the above standards shall be treated as HTDS effluents and shall
be sent CETP of AETL for evaporation.).

4. The industry shall maintain Electro Magnetic flow meters with totalisers for water and
effluent  quantity  measurements  for  different  streams  of  effluents  and  different
categories of water usage stipulated in this order.  

5. The effluents shall be stored in above ground collection tanks. 
6. Floor washings shall be admitted into effluent collection system only and shall not be

allowed to find their way into storm water drains or open areas. 
7. Effluents shall not be discharged onland or any water bodies or aquifers under any

circumstances. 
 
AIR POLLUTION:
 

8. The  emissions  shall  not  contain  constituents  in  excess  of  the  prescribed  limits
mentioned below: 

Chimney No. Parameter Emission Standards(mg/Nm3)
1 Particulate Matter 100
3 HCl 35

NH3 30
Sulphuric acid mist 50

Chlorine 15
Parameter Standards (mg/Nm3)

Tank farm vents HCl 35
NH3 30

File No.APPCB/VSP/VSP/340/HO/CFO/2018

12

Page No. 18 



Chlorine 15
Benzene 5
Toluene 100

Acetonitrile 1000
Dichloromethane 200

Xylene 100
Acetone 2000

 
9. The industry shall ensure compliance with ambient air quality standards of PM10 -

100 micro grams/ m3; PM2.5 - 60 mg/ m3; SO2 - 80 micro grams/ m3; NOx – 80
micro grams/m3, (day average standards). 

The industry shall  comply with National  Ambient  Air  Quality  Standards  stipulated  in
CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009 and also the
Noise standards: Day time (6 AM to 10 PM) - 75 dB (A)

          Night time (10 PM to 6 AM) - 70 dB (A)
10.The industry shall comply with emission limits for DG sets of capacity upto 800 KW

as  per  the  Notification  G.S.R.520  (E),  dated  01.07.2003  and  G.S.R.448(E),  dated
12.07.2004  under  the  Environment  (Protection)  Act  Rules.  In  case  of  DG sets  of
capacity more than 800 KW shall comply with emission limits as per the Notification
G.S.R.489 (E), dated 09.07.2002 at serial no.96, under the Environment (Protection)
Act, 1986.  

11.The industry shall provide a sampling port with removable dummy of not less than 15
cm diameter in the stack at a distance of 8 times the diameter of the stack from the
nearest constraint such as bends etc. A platform with suitable ladder shall be provided
below 1 meter of sampling port to accommodate three persons with instruments. A 15
AMP 250 V plug point shall be provided on the platform. 

12.The evaporation losses in solvents shall  be controlled by taking suitable measures,
which include: 

i. Chilled brine circulation to effectively reduce the solvent losses into the atmosphere. 
ii. Transfer  of  solvents  by  using  pumps  and  closed  conveyance  instead  of  manual

handling. 
iii.The reactor vents connected with primary & secondary condensers to catch the solvent

vapours. 
iv.All the solvent storage tanks are connected with vent condensers to prevent solvent

vapours. 
13.The industry shall not cause odour nuisance in the surroundings. 
14.The  industry  shall  provide  VOC meters  with  real  time  data  transmission  facility

through internet of things (IoT) and link to the servers of APPCB 
 
GENERAL:

15.The industry shall not carry out any other activity except for the recovery of spent
solvents. 

16.The industry shall maintain registers regarding the data of spent solvents received and
recovered and sale details submit the data every 3 months to RO, Visakhapatnam. 

17.The industry shall maintain & submit manifest copies of the solvents received to the
A.P. Pollution Control Board on quarterly basis. 

18.The drums containing chemicals / solvents shall be stored under a roof on elevated
platform with a provision to collect leakages / spillages in the collection pit. 

19.The industry  shall  store  the  Hazardous  waste  in  closed  shed with  dyke  wall  and

File No.APPCB/VSP/VSP/340/HO/CFO/2018
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leachate collection system.   
20.The  industry  shall  maintain  the  following  records  and  the  same  shall  be  made

available to the inspecting officers of the Board: 
a. Daily production details. 
b. Quantity  of  Effluents  generated,  treated,  recycled/reused  and  disposed  to

CETP. 
c. Log Books for pollution control systems. 
d. Characteristics of effluents and emissions. 
e. Hazardous/non hazardous solid waste generated and disposed. 
f. Inspection book. 
g. Manifest copies of effluents / hazardous waste. 

21.The industry shall maintain good house keeping within the plant premises. 
22.The industry shall develop green belt in all the vacant places. In future, excess green

belt over and above 33 % of total area can be utilized for industrial activity as per
requirement of industry. 

23.The  industry  shall  comply  with  the  Standard  Operating  Procedure  (SoP)  and
Checklist of Minimal Requisite Facilities for Utilization of Spent Solvent for Recovery
of Solvent specified for Solvent Recovery Units issued by CPCB from time to time.
The total cumulative losses of solvents shall not be more than 5% of the solvent on
annual basis from storage inventory. 

24.The industry shall comply with SoPs issued by CPCB time to time for all the wastes. 
25.The industry shall follow the SOP for Safe and Scientific Spent Solvent Handling,

Processing and Storage. 
26.The industry shall install digital display boards at publicly visible places at the main

gate indicating the products manufactured Vs permitted quantities,  Treated effluent
concentrations  Vs  discharge  standards,  Stack  emission  & AAQ concentrations  Vs
standards,  hazardous waste  generation,  disposed, stock Vs permitted quantities  and
validity  of  CFO;  and  exhibit  the  CFO  order  at  a  prominent  place  in  the  factory
premises. 

27.The  industry  shall  submit  the  information  regarding  usage  of  Ozone  Depleting
Substance once in six months to the Board. 

28.The  industry  shall  comply  with  the  Regulation  of  Persistent  Organic  Pollutants
Rules,2018  notified  by  the  MoEF&CC  Notification  vide  G.S.R.  207  (E)  dated
30.05.2018.  As  per  the  notification,  the  following  7  chemicals  are  prohibited  to
manufacturer, trade, use, import and export: 

a. Chlordecone, 
b. Hexabromobiphenyl, 
c. Hexabromodiphenyl  ether  and  heptabromodiphenyl  ether  (commercial  octa-

BDE), 
d. Tetrabromodiphenyl ether and pentabromodiphenyl ether (commercial penta-

BDE), 
e. Pentachlorobenzene, 
f. Hexabromocyclododecane and 
g. Hexachlorobutadine. 

29.The industry shall renew the PLI policy which includes Environmental Relief Fund
(ERF) and submit copy to RO, Visakhapatnam on yearly base. 

30.The  industry  shall  submit  Half  yearly  compliance  reports  to  all  the  stipulated
conditions in Environmental Clearance (EC), Consent for Establishment (CFE) and
Consent  for  Operation  (CFO)  through  website  i.e.,  https://pcb.ap.gov.in by  1st  of
January and 1st July of every year. The first half yearly compliance reports shall be
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furnished  by  the  industry  and  second  half  yearly  compliance  reports  shall  be  the
audited  through  MoEF&CC  recognized  and  National  Accreditation  Board  for
Laboratory Testing (NABL) accredited third party. 

31.Any other directions / circulars / notices issued by CPCB, MoEF&CC and APPCB
shall be followed from time to time. 

32.The industry shall comply with following conditions & recommendations made by
NGT committee in OA No. 134/2020 (PB): 

a. To conduct periodical mock drills to the employees in controlled environment
on actions to be taken during failure of critical process parameters. 

b. To impart regular training to the staff and to make them aware about process
details, process functionalities. The industry shall train its employees to deal
with  emergencies  arising  out  of  leakage,  abnormal  temperature  & pressure
readings,  increased emissions,  pump failures,  failure of air  pollution control
devices, effluent treatment plant, shock loads or any other accidents likely to
occur  due  to  particular  industrial  activity.  Overall  the  industries  should  be
prepared for emergency response readiness & effectiveness in terms of major
& minor accidents. 

c. To recruit competent and qualified staff 
d. The  distillation  units  shall  install  double  valve  system  for  taking  samples

during the process to minimize air ingress. 
e. To  provide  interlocking  arrangement  for  critical  process  parameter  and

pollution  control  systems.  For  example:  If  temperature  is  increasing
exorbitantly, the application of steam or heat should be automatically stopped
and purging of coolant  or other means to reduce the temperature to desired
range should be automatically done. 

f. There should be auto alarm system or siren system to alert the employees in
case of any deviations noticed in process parameter 

g. Vacuum distillation units/ autoclaves should be provided with pressure relief
valve, pressure gauge and safety valve or rupture disc in the reactors 

h. Fixed pipelines with metering pumps will be provided for solvent transfer up to
Day tanks/reactors. Any reaction upsets will be confined to the reaction vessel
itself as defined quantity of charges of raw materials is issued to the reaction
vessel/Day tank by metering pumps 

i. Flame  arrestors,  water  curtains  and  other  fire  safety  arrangements  shall  be
installed. Spark / flame proof electrical fittings shall be installed 

j. The  spent  solvents  shall  be  procured  from  only  those  industries  having
hazardous waste authorization from respective SPCB’s/ PCC’s. 

k. Utility  like  Chilling,  cooling,  vacuum,  steaming  and  its  alternative  will  be
provided to control reaction parameters in a safe manner. 

l. Free Fall of any flammable material in the vessel will be avoided 
m.Static earthing provision will be made at design stage to all solvent handling

equipment, reactors, vessels etc 
n. Reactor vent line will be connected with reflux unit or condenser in case of

VOC or with scrubber in case of toxic gas generation in reaction. 
o. All emergency valves and switches and emergency handling facilities should

be easily assessable. 
p. All the vessels  should be examined periodically  by a recognized competent

person under the Factory Act. 
q. All the vessels and equipment should be well earthed appropriately and well

protected against Static Electricity. Also for draining in drums proper earthing
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facilities should be provided. 
r. All  solvents  and  flammable  material  storage  tanks  will  be  away  from the

Process plant and required quantity of material should be charge in reactor by
Pump or by applying N2 pressure. 

s. Temperature indicators are provided near all reactor and distillation systems. 
t. All the Plant Personnel shall be provided with Personal Protection Equipment

to  protect  against  any  adverse  health  effect  during  operations,  leakage,
spillages  or  splash.  PPE like  Helmets,  Safety  Shoes,  Safety  Glasses,  Acid-
Alkali Proof Gloves etc. will be provided to the employees. All employees will
be given and updated in Safety aspects through periodic training in safety. 

u. To make it mandatory to all employees working in the industry to wear PPE’s
especially persons working in shop floor should not be allowed inside without
PPE’s 

v. Material  Safety  Data  Sheets  of  Raw Materials  &  Products  will  be  readily
available at the shop floor. 

w. PLC base process controls and operation of plant will be installed wherever
possible. 

x. Solvents will be transferred by pump only in plant area and day tank will be
provided. Overflow line will  be return to the storage tank or Pump On-Off
switch will be provided near day tank in plant. 

y. Materials will be stored as per compatibility and separate area for flammable,
corrosive and toxic chemical drums in store shall be earmarked. 

z. Smoking and other spark, flame generating item will be banned from the Gate. 
aa.Provision for separate water reservoir of adequate capacity for Fire Hydrant

system and provision of separate DG set for emergency power as per TAC
guidelines (Tariff advisory committee) sufficient quantity of Foam compound
for firefighting during solvent Fire. Sufficient numbers of Fire extinguishers
will be installed in plant and storage area as per IS 2190:2010 guidelines. 

ab.Pipelines and Flexible pipeline (SS 316/MS) are appropriately earthed to avoid
accumulation of Static Electricity. Periodic Checkups of the pipelines will be
conducted  to  curb  any  chances  of  mishap  due  to  leakages.  Preventive
Maintenance Schedules will be in practice. 

ac.Transport  Emergency  planning  and  training  to  driver  and  cleaner  will  be
provided. 

ad.On way emergency telephone number list will be provided to transporter. 
ae.Emergency siren and wind sock will be provided. 
af.Onsite emergency plan and off site emergency plan will be prepared by the

industries. 
ag.First  Aid  Boxes  and  First  Aiders  will  be  made  available  at  site  at  easily

accessible places. 
ah.Solvents Handling, solvent storage area, distillation unit should be declared as

Flame Proof areas having complete Flame Proof fittings to avoid any mishap. 
ai.To prepare onsite and offsite emergency plans. 

 
Special conditions:

33.The industry shall prepare a safety report and carry out an independent safety audit
report  of  the  respective  industrial  activities  including  chemical  storages  /  isolated
storages by an expert not associated with such industrial  activity as required under
Rule 10 of MSIHC Rules, 1989 and get it approved by the Factories Dept., and submit
the compliance along with copy of the safety report,  safety audit  report and safety
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certificate at concerned Regional Office, APPCB. 
34.The industry shall  extend training  to  the working personnel  for  the prevention  of

accidents and necessary antidotes to ensure safety, as per the MSIHC Rules, 1989. 
35.The industry shall carryout calibration of safety equipment and leak detection systems

at regular  intervals and shall  certify  the same with the Factories Department.  That
certified copy shall be submitted to the APPCB, Regional Office. 

36.The industry shall install fluorescent Wind Vane at the highest point in the industry
premises. 

37.The industry shall submit Risk analysis and risk assessment covering worst scenario
clearly  describing  impact  within  the  industry  premises  and  outside  the  industry
premises and emergency response system. 

38.The industry shall submit the copy of the safety audit report and On-Site / Off Site
Emergency Plans as applicable after being certified by the Factories Department to the
APPCB,  Regional  Office  from time  to  time,  if  the  storage  quantity  of  hazardous
chemicals is equal to or, in excess of the threshold quantities specified in schedule 2 &
3 of MSIHC Rules, 1989. 

SCHEDULE – C
[See rule 6(2)]

[CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR
HANDLING HAZARDOUS WASTES] 

1. The  authorised  person  shall  comply  with  the  provisions  of  the  Environment
(Protection) Act, 1986, and the rules made there under. 

2. The  authorisation  shall  be  produced  for  inspection  at  the  request  of  an  officer
authorised by the State Pollution Control Board. 

3. The person authorised shall  not  rent,  lend,  sell,  transfer  or otherwise transport  the
hazardous and other wastes except what is permitted through this authorisation. 

4. Any unauthorised change in personnel, equipment or working conditions as mentioned
in  the  application  by  the  person  authorised  shall  constitute  a  breach  of  his
authorisation. 

5. The  person authorised  shall  implement  Emergency  Response  Procedure  (ERP)  for
which  this  authorisation  is  being  granted  considering  all  site  specific  possible
scenarios such as spillages, leakages, fire etc. and their possible impacts and also carry
out mock drill in this regard at regular interval of time; 

6. The  person  authorised  shall  comply  with  the  provisions  outlined  in  the  Central
Pollution Control Board guidelines on “Implementing Liabilities for Environmental
Damages due to Handling and Disposal of Hazardous Waste and Penalty”. 

7. It is the duty of the authorised person to take prior permission of the State Pollution
Control Board to close down the facility. 

8. An application for the renewal of an authorisation shall be made as laid down under
these Rules. 

9. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment,  Forest  and Climate  Change or Central  Pollution  Control Board from
time to time. 

Specific Conditions: 
10.The industry shall  comply  with  the  provisions  of  HWM Rules,  2016 in  terms  of

interstate transport of Hazardous Waste and manifest document prescribed Under Rule
18 and 19 of the HWM Rules, 2016. 

11.The  industry  shall  not  store  hazardous  waste  for  more  than  90  days  as  per  the
Hazardous  and  Other  Wastes  (Management  &  Transboundary  Movement)  Rules,
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2016. 
12.The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured

way in their premises till its disposal to the manufacturers / dealers on buyback basis. 
13.The industry shall transport the hazardous waste to cement industries only through

vehicle fitted with GPS tracking system. 
14.The  industry  shall  maintain  7  copy  manifest  system  for  transportation  of  waste

generated and a copy shall be submitted to concerned Regional Office of APPCB. The
driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter should carry a
Transport Emergency (TREM) Card. 

15.The industry shall maintain proper records for Hazardous and Other Wastes stated in
Authorisation  in  Form-3  i.e.,  quantity  of  Incinerable  waste,  land  disposal  waste,
recyclable waste  etc.,  and file  annual  returns in Form-4 as per Rule 20 (2) of the
Hazardous  and  Other  Wastes  (Management  &  Transboundary  Movement)  Rules,
2016. 

16.Annual return shall be filed by June 30th for the period ensuring 31st March of the
year. 

 
BATCHU SIVA PRASAD, CEE(BSP), O/o CHIEF ENVIRONMENTAL ENGINEER-

APPCB
To
M/s. Sahithi Pharma Private Limited (Unit-I)(Solvent Recovery Unit) 
Plot No. 27C 1(Part), APSEZ, De-notified Area, 
Atchuthapuram, Rambilli, Visakhapatnam
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Rc.No.569/2023/SA-1/Coordn, Dt.30/06/2023.           Collector’s Office,
                                                                                                     Anakapalli.
 

PROCEEDINGS OF THE COLLECTOR & DISTRICT MAGISTRATE,
ANAKAPALLI

PRESENT: RAVI PATTANSHETTI, I.A.S.,
@@@

Sub:  Industrial Accidents – Anakapalli District – Incident occurred in the APSEZ
(De-notified  area)  of  Rambilli  Mandal  in  Sahithi  Pharma PVt.,  Ltd.,  -  on
30.06.2023  –  02  person  died  and  05  persons  injured  –  Constitution  of  a
Committee to enquire into the incident and submission of enquiry report –
Orders – Issued 
 

Read:1.
 
2.

Rc.no. 204/2023JA of the Tahsildar, Rambilli Dt:30.06.2023.

Preliminary Investigation report of the Deputy Chief inspector of factories,
Visakhapatnam dt:30.06.2023.

@@@
ORDER:-
 

Whereas,  the  Tahsildar,  Rambilli  reported that  a  fire  accident  took place  at

about  11:10  AM on  30.06.2023  at  Sahithi  Pharma  Pvt.,  Ltd.,  located  in  APSEZ,

Atchutapuram (De- notified Area) Rambilli Mandal, Anakapalli District during solvent

loading causing severe burn injuries to 07 persons and subsequent death of 2 persons.

 

Therefore,  a  committee  is  hereby constituted  with  the  following  officers  to

conduct an inquiry and submit a detailed report on this accident:

1 Joint Collector, Anakapalli Chairperson
2 Additional Superintendent of Police, Anakapalli Member
3 District Fire Officer, Anakapalli Member
4 Deputy Chief Inspector of Factories Member
5 Environmental Engineer,A.P. Pollution Control Board Member
6 Revenue Divisional Officer, Anakapalli Member
7 Deputy Chief Commissioner of Labour, Anakapalli Member
8 Any expert/person as decided by Chairperson Co-opted member
 

The Committee constituted shall submit the report to the undersigned  at the

earliest.

Ravi Pattanshetti
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District Collector,
Anakapalli.

 
To
The Joint Collector, Anakapalli.
The Additional Superintendent of Police, Anakapalli.
The District Fire Officer, Anakapalli.
The Deputy Chief Inspector of factories
The Environmental Engineer A.P. Pollution control board.
The Revenue Divisional Officer, Anakapalli.
The Deputy Chief Commission of Labour, Anakapalli.
 
Copy submitted Spl. Chief Secretary, Revenue (DM) Department, A.P., Amaravathi,
Guntur for information.
Copy  to  the  Director,  Disaster  Management  &  Managing  Director,  APSDMA,
Kunchanapalli, Guntur.
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ANDHRA PRADESH POLLUTION CONTROL BOARD

Dr. YSR Paryavaran Bhavan, APIIC Colony Road, 
Gurunanak Colony, Autonagar, Vijayawada- 520007

Phone. No.0866-2463200, Website  : https://pcb.ap.gov.in/
 
Order No. 782/APPCB/HO/ECS/ANKP/VSP/2023-                   Date:12/07/2023.
 

STOP PRODUCTON ORDER
 

Sub:APPCB – HO - ECS - M/s. Sahithi Pharma Private Limited (Unit-I) (Formerly M/s. Sruthi
Chemicals (Unit–I) (Solvent Recovery Unit), Plot No. 27C 1(Part), APSEZ, De-notified
Area,  Atchuthapuram,  Rambilli,  Anakapalli  District  –  Fire  accident  occurred  in  the
industry  on 30.06.2023 -  Non-compliance  of  CTO & HWA -  EAC meeting held  on
07.07.2023 – Stop Production Order - Issued - Reg.
 

Ref: 1. Consent Order No: APPCB/VSP/VSP/340/CFO/HO/2017 dated 22.12.2021., 
valid up to 31.12.2026 

2. RO, Visakhapatnam Notice No. 1003/PCB/RO-VSP/2023-77, Dt. 27.05.2023 
3. Fire accident occurred at your industry on 30.06.2023 
4. External Advisory Committee (Task Force) meeting held on 07.07.2023. 

* * *
 
WHEREAS you are operating an  industry in the name & style of M/s. Sahithi Pharma Private
Limited (Unit-I) located at Plot No. 27C 1(Part), APSEZ, De-notified Area, Atchuthapuram,
Rambilli, Anakapalli District and engaged in Solvent Recovery activity. 
 
WHEREAS  you have  obtained renewal of CTO & HWA on 22.12.2021 for a period up to
31.12.2026 for recovery of solvents through distillation of Spent / Mixed solvents i.e., IPA,
Methanol, Acetone, DMF, DMSO, THF, N – Butanol, Toluene, Acetonitrile, Mixed Solvent,
Diethyl  Amine,  Ethyl  Acetate,  O-  Xylene,  Cyclohexane,  DME,  MIBK,  ISO  Propy  Ether,
Tryethyl Amine etc.,) of 30 KLD and Dilute Caustic solution (from IPA, THF, MTHF recovery
system) of 1.0 KLD as by-product.
 
WHEREAS the Board officials inspected your industry on 06.05.2023 and observed that the
you  have  not  provided  drum  detoxification  facility,  storing  chemical  drums  openly,  not
conducted safety audit and not conducted mock drills regularly. 
 

WHEREAS a  notice  was  issued  to  your  industry  vide  ref.  2nd cited,  to  implement  the
following and submit compliance report along with self certification on compliance of all the
CTO conditions within 15 days
 

a. The  industry  shall  conduct  annual  safety  audit  and  shall  implement  the
recommendations of the safety audit. 

b. The  vent  of  the  condenser  shall  be  passed  through  VOC absorption  media  like
activated carbon and shall comply with the prescribed standards. 

c. The industry shall conduct mock drills for gas leakage scenarios also in addition with
fire safety and other chemical spills. 

d. The industry shall carryout calibration of safety equipment and leak detection systems
at regular intervals and shall certify the same with the Factories Department. That
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certified copy shall be submitted to the APPCB, Regional Office. 
e. The industry shall  store the chemical  containing drums in a closed shed with fire

hydrant systems. 
f. The industry shall comply with the Technical suggestions at Chapter No. 7.3 & 7.4 for

Hazardous Chemical handling industries by High Power Committee (HPC) of Govt. of
Andhra Pradesh. 

 
WHEREAS a fire  accident  occurred at  your  industry  premises on 30.06.2023 leading to
death of six personnel, injury to one person of the industry and injuries to 4 fire crew of AP
State Disaster Response and Fire Management. 

 
WHEREAS the  Board  officials  inspected  your  industry  on  30.06.2023  and  reported  the
following – 

a. At the time of accident, the industry is in operation for distillation of spent IPA, DMSO,
THF, Toluene and Acetonitrile solvents. 

b. At  the  time  of  incident,  the  Board  officials  carried  out  VOC  monitoring  near  the
accident  site  and in  the  downward wind  direction  at  a  distance of  2.8  km in  the
premises of M/s. Brandix India Apparel City Pvt., Ltd. 

c. The VOCs concentration near the accident area is found to be 0.8 to 8.0 ppm and
near  the  Brandix  it  is  found  to  be  0.5  to  0.8  ppm.  Ambient  air  quality  was  also
monitored by mobile CAAQM station near M/s. Brandix India Apparel City Pvt., Ltd
and the monitoring was continued for next day. 

d. The samples of contaminated waste water from collection sump near northeast corner
and stagnated wastewater near security gate samples collected during inspection on
30.06.2023 are having high acidic pH i.e, 1.04 and 0.97 and High COD. High acidic
nature & high COD may be due to mixing of acids and organics with fire fighting
water. The details of the analysis reports of the samples are as follows – 

 
S.N0. Parameter Contaminated  water  sample  collected

from the drain (Near the Security Gate of
M/S Sahithi Pharma)

Contaminated water sample collected
from the  drain  100  mtrs  away from
the incident site

1 . pH 1.01 0.98
2. Total Dissolved

Solids
60900 mg/L 60788 mg/L

3. Chemical 
Oxygen 
Demand

42000 mg/L 41800 mg/L

e. The compounds identified in the samples are as follows – 
 

S.N0. Compounds identified
1 . Ethanol -1- (butoxyethoxy)
2. Cycloctonol, 2-mercapto
3. Iso butyrainilide
4. 4-(3-methoxyphenyl)-3 Hexanone
5. Dodecanoic Acid, 1-methylethylester
6. 1,1 biphenyle 33' dimethoxy

 Trityl Hydroperoxide

8. Pyrazine,2,5-diethyl 3-6 Diphenyl
9. Triphenyl phosphonic oxide

1 0. Desmethyl citalopram

File No.APPCB-11023/43/2023-TEC-TF-APPCB

26

Page No. 32 



1 1. 1 -Monolinoleoylglycrol trimithyl silyl ether

 

f. Ambient  air  samples  near  the incident  site  were collected in  tedlar  bags and the
contaminated water generated from the accident samples were also collected from
storm water drain outside the industry gate and the same are analyzed. As per the
analysis reports of the samples the following compounds were identified – 
 

S.N0. Description of the Sample Compounds Identified
1.

Sample collected at 100 mtrs from the incident
site

 

Cholestan -3-01-2 meth lene- 3 beta 5 alpha
2. 1 -Heptatriacetonol
3. 3,88'-Trimethyxy-3-piperid 1-2,2 binbapthalene-

l, 1',4 ,4' tettane
4. I-Meonolinoleoylgycerol trimethyl silylether
1.

Sample  collected  at  security  gate  of  M/S
Sahithi Pharma Pvt. Lt, (Unit-I)

Benximidezole -5- Carboxylic acid, 2 methyl-I-
phenyl

2. 2-Thiazolomine, 4-(3,4 dimethyoxyphenyl) 5-
methyl

3. 3-(3-Bromopheyl) 7-Chloro, 3-4-dihydro-10-
Hydrpxy -acridine-dione

4. 10-Heptadecen-8-yonic acid methyl ester
5. Carotene " 22 Tetrahydro" dimetho
6. Cyclobarbital
1.

Sample  collected  near  main  gate  of  M/S
Cohance Life
Sciences

1 ,2- Benxisothiazol-3-amine tbdns
2. Benximidezole -5- Carboxylic acid, 2 methyl-I-

phenyl
3. Cholestan -3-01-2 methylene-(3 beta 5 alpha)
4. 2-Thiazolomine, 4- 3,4 dimethyoxyphenyl) 5-

methyl
5. I-Meonolinoleoylgycerol trimethyl silylether

 

g. Various organic compounds are identified in the GC – MS analysis of waste water,
soil, solid waste and ambient air. 

h. Approx. 86 KL (HTDS) of wastewater generated during fire fighting was collected into
the storm water collection pit and disposed to CETP of AETL and CETP of Vishaka
Pharma city Limited for further treatment. 

i. Approximate  hazardous  solid  waste  generated  during  fire  accident  is  yet  to  be
ascertained as the place is under the control of Factories Department. In this regard,
the industry was directed to send the hazardous waste to TSDF, Parawada through
APEMCL duly following the online manifest system and to submit the manifest copies
of the disposal to this office. 

j. The cause of the incident and reasons for the failure of the safety system are being
investigated  by  the  Deputy  Chief  Inspector  of  Factories,  who  is  the  prescribed
authority. 
 

WHEREAS a hearing was conducted before the External Advisory Committee (Task Force)
Meeting of A.P. Pollution Control Board on 07.07.2023.  The representatives of the industry
and  the  EE,  RO,  Visakhapatnam  attended  the  meeting  through  VC.  The  EE,  RO,
Visakhapatnam informed that after the fire accident 86 KL of waste water generated from fire
fighting  activity  was  collected  and  sent  to  CETP for  further  treatment  and  disposal.  He
informed that the safety audit conducted by the District level committee observed violation of

File No.APPCB-11023/43/2023-TEC-TF-APPCB

27

Page No. 33 



the prescribed safety norms. The cause of the accident and reasons for the failure of the
safety systems are being investigated by the Factories Department (Prescribed Authority).
After detailed discussions, the committee recommended to issue stop production order to the
industry for violations lead to fire accident.  
 
In view of the above, the Board hereby issues Stop Production Order to M/s. Sahithi Pharma
Private Limited (Unit-I), (Formerly M/s. Sruthi Chemicals (Unit–I) (Solvent Recovery Unit) to
immediately stop all such activities associated to undertake production at your unit located at
Plot No. 27C 1(Part), APSEZ, De-notified Area, Atchuthapuram, Rambilli, Anakapalli District
under Sec.33 (A) of Water (Prevention and Control of Pollution) Amendment Act, 1988 and
under  Sec.31  (A)  of  Air  (Prevention  &  Control  of  Pollution)  Amendment  Act,  1987  and
directed to comply with the above.
 
You are hereby directed to note that,  should you violate this order and operate the unit,
closure order will be issued to your unit under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988, and under Section 31 (A) of Air (Prevention & Control of
Pollution) Amendment Act, 1987 along with orders for disconnection of power supply, in the
interest of Public Health and Environment and you will be also liable for prosecution in the
Court of Judicial Magistrate First Class under  Sec.41 (2) of  Water (Prevention and Control
of  Pollution)  Amendment  Act,  1988 and under  Sec.37 of  Air  (Prevention  and Control  of
Pollution) Amendment Act, 1987, the punishment for which includes imprisonment for a term
which shall not be less than one year six months and which may be extended to six years
and with fine.

 
This Order comes into effect from today i.e.,12/07/2023.

 B Sreedhar Ias

MEMBER SECRETARY
To
The occupier,
M/s. Sahithi Pharma Private Limited (Unit-I),
(Formerly M/s. Sruthi Chemicals (Unit–I)
(Solvent Recovery Unit), Plot No. 27C 1(Part), 
APSEZ, De-notified Area, Atchuthapuram, 
Rambilli, Anakapalli District.
 
Copy to:
 

1. The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam for information 
and necessary action. 

2. The Environmental Engineer, Regional Office, Visakhapatnam for information and 
necessary action.  
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Integrated Guidance Framework for Chemicals Safety in 

Respect of the Isolated Storages and Industries Covered 

Under Manufacture, Storage and Import of Hazardous 

Chemicals (MSIHC) Rules, 1989. 

 

Background:   

Hon’ble National Green Tribunal on 11.06.2021 in Original Application No. 

60/2021 passed the order. The Para 12 of the aforementioned order read as 

follows: 

 “We also direct CPCB and MoEF&CC in coordination with other concerned 

authorities to consider issuing appropriate guidelines for conducting safety 

audits and taking other remedial measures throughout India in the light of 

present report as well as other recent reports in respect of industrial accidents 

so as to prevent such incidents and to save human lives and health.”   

In this regard, the guidelines are as follows:  

A. Guidelines for Industries and Isolated Storages: 

REPORTING 

1. An occupier (of an industry or isolated storage) shall identify the major 

accident hazards and shall take adequate steps to prevent such major 

accidents and to limit their consequences to persons and the environment and 

shall provide the persons working on the site with the information, training and 

equipment including antidotes necessary to ensure their safety. 

2. Where a major accident occurs on a site or in a pipe line, the occupier shall 

within 48 hours notify the concerned authority as identified in Schedule 5 (of 

the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 as 

amended) of that accident, and furnish thereafter to the concerned authority a 

report relating to the accidents in Schedule 6 (of the Manufacture, Storage 

and Import of Hazardous Chemical Rules, 1989 (as amended)). However, the 

concerned authorities, local crisis group, District emergency authorities etc. 

have to be informed by the occupier as early as possible. 
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3. The occupier shall not undertake any industrial activity or isolated storage 

unless he has been granted an approval for undertaking such an activity by 

the concerned authorities and has submitted a written report to the concerned 

authority containing the particulars specified in Schedule 7 of the 

Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 as 

amended. In case of an activity in which subsequently there is or is liable to 

be a threshold quantity or more of an additional hazardous chemical shall be 

deemed to be a different activity and the occupier has to take a separate 

approval for undertaking such activity. 

4. The occupier shall furnish a further report to the concerned authorities, in 

case the changes to the threshold quantity of hazardous chemicals are made. 

5. An occupier shall not undertake any industrial activity or isolated storage to 

which the Manufacture, Storage and Import of Hazardous Chemical Rules, 

1989 (as amended) applies, unless he has prepared a safety report on that 

industrial activity containing the information specified in Schedule 8 of the 

Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 (as 

amended) and has sent a copy of that report to the concerned authority at 

least ninety days before commencing that activity. 

6.  The occupier of both the new and the existing industrial activities or isolated 

storage shall carry out an independent safety audit of the respective industrial 

activities with the help of an expert, not associated with such industrial 

activities.  The occupier shall forward a copy of the auditor's report along with 

his comments to the concerned authorities within 30 days after the completion 

of such audit.  

7. The occupier shall update the safety audit report once a year by conducting a 

fresh safety audit and forward a copy of it with his comments to the concerned 

authorities. 

8. The occupier, within 30 days of the completion of the safety audit, shall send 

a report to the Chief Inspector of Factories with respect to the implementation 

of the audit recommendations. 

9. The occupier shall not make any modification to the industrial activity or 

isolated storage to which that safety report relates which could materially 

affect the particulars in that report, unless he has made a further report to take 
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account of those modifications and has sent a copy of that report to the 

concerned authorities at least 90 days before making those modifications. 

10. Where an occupier has made a safety report and that industrial activity or 

isolated storage is continuing, the occupier shall within three years of the date 

of the last such report, make a further report which shall have regard in 

particular to new technical knowledge which has affected the particulars in the 

previous report relating to safety and hazard assessment and shall within 30 

days send a copy of the report to the concerned authority. 

11. For the purpose of enabling the concerned authority to prepare the off-site 

emergency plan, the occupier shall provide the concerned authority with such 

information relating to the industrial activity or isolated storage under his 

control as the concerned authority may require, including the nature, 

extent and likely effects off-site of possible major accidents. 

12. The occupier of an industry or isolated storage shall take appropriate steps to 

inform persons outside the site either directly or through District Emergency 

Authority who are likely to be in an area which may be affected by a major 

accident about the nature of the major accident hazard and the safety 

measures and the "Do's' and 'Don'ts'' which should be adopted in the event of 

a major accident. The occupier of a new industry or isolated storage shall take 

these steps, before that activity is commenced. 

13. The industries / isolated storages shall update the comprehensive safety 

audit, on-site emergency plans and risk analysis reports annually and ensure 

that the reports are furnished to the concerned authorities. 

14. The industry or isolated storage shall conduct comprehensive hazard 

identification and risk assessment (HIRA) to identify the non-compliances and 

take corrective actions for the non-compliances identified. Emergency plans 

shall be established to deal with leakages / accidents. The safety & hazard 

audit should identify the control measures necessary to be taken during an 

emergency. 

15. A detailed study on the risk assessment and disaster management shall be 

carried out by the industry / isolated storage. Hazard identification and 

evaluation in a local community, preparation of standard operating procedures 

for accident prevention, preparedness and response, onsite emergency plans 

etc. have to be reviewed at least once in a year. 
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16. In the industries / isolated storages where gas leakages are suspected, an 

emergency plan to vent out / neutralize the gases safely should be prepared. 

17. All industries and isolated storages should have mitigation plans for spillages / 

leakages of hazardous chemicals, fires, explosion or any other accident. 

18. Standard Operating Procedure (SOP) for the steps to be taken during 

emergency situations / accidents shall be prepared by all industrial activities / 

isolated storages that are handling hazardous chemicals. 

TESTING 

19. The pressure test and leak test must be ensured after replacement of valves, 

pipes, joints etc. as per the original equipment manufacturer (OEM) manual or 

as per standard established procedure. 

20. Check valves, relief valves should be installed at appropriate locations. Flow 

meters, sensors, measuring devices have to be regularly calibrated. Vents 

from relief valves shall be directed to a safe place. 

21. Seals, glands and gaskets shall be regularly inspected, without dismantling. 

Leak detectors should be provided for all piping, valves, seals, flanges, and 

other pertinent equipment. 

22. All hazardous chemicals carrying piping should be periodically inspected for 

failed insulation/ vapour barrier, rust and corrosion. Damaged and 

deteriorated piping / equipment should be replaced. 

23. Operation and process control systems like Supervisory Control and Data 

Acquisition (SCADA) and Leak Detection and Repair (LDAR) systems should 

be adopted by the major accident hazard installations. 

24. The safety measures including valve regulated systems shall be regularly 

checked and the concerned workers involved in the activity shall be properly 

trained. 

25. Periodic inspection of equipment and machineries w.r.t. safety aspects should 

be done. 

26. Portable gas masks should be kept at critical locations for use in any 

emergency. 

27. Material Safety Data Sheets of raw materials & products should be made 

available to all the concerned personnel. 
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28. The design of storage tanks, pressure vessels etc. should be as per 

applicable standards. The material of the storage tanks, pressure vessels etc. 

should be of adequate strength and chemically inert for the chemicals to be 

stored. The inspection of storage tanks, pressure vessels etc. should be as 

per standard protocols. 

29. All the vessels should be examined periodically by a competent person under 

the Factory Act / applicable extant laws. 

30. Blanketing of tanks for fire protection of volatile / flammable chemicals should 

be considered. 

31. Free Fall of any flammable material in the vessel has to be avoided. All 

solvents and flammable material storage tanks should be at a safe distance 

from the Process plant and required quantity of material should be charged in 

reactor through appropriate safe mode. 

32. Earth connection should be provided to all solvent handling equipment, 

pipelines, reactors, vessels etc. for protection from electric current/ static 

electricity. 

33. Separate safety manual should be prepared for each equipment along with 

the emergency management plan. 

34. Periodic testing of firefighting equipment should be conducted. 

DUTIES 

35. Mock drills must be conducted regularly at every six months by the industries / 

isolated storages in controlled environment on actions to be taken during 

accidents, gas leakage, failure of critical process parameters etc. 

36. It shall be ensured that the chemical storage tanks should be appropriately 

located so that adequate space to take action during emergency situation is 

available. 

37. A clear documented emergency procedure should be laid down which details 

the precise duties of all staff and arrangements for evacuation, rescue, first 

aid etc. during an emergency. 

38. All pipework containing hazardous chemicals shall be identified by colour 

coding or labelling (as per standards notified by Bureau of Indian Standards) 

and shall be protected to prevent corrosion / damage. The practice to identify 
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the parts of the system that contain gas or liquid and the direction of flow 

should be followed. 

39. The industry or isolated storage shall install sensors with alarm system for 

detecting leakage of hazardous chemicals. Emergency ventilation, electricity 

tripping system to stop the process, sprinkling system to contain the leaked 

hazardous chemicals / gases etc. may be interlinked with the sensors for 

taking a prompt action in case of leakage / emergency. 

40. Suitable gas sensors and alarm system should be installed in the industrial 

unit / isolated storages at appropriate locations where emission of gas is 

suspected so that any leaked gas is detected and the employees are 

immediately alerted. In sensitive areas of the unit where gas leakages are 

suspected, the unit shall work out an emergency prepared plan to neutralize / 

vent out the gases safely. 

41. The industries / isolated storages should install automatic alarming system to 

alert its personnel as well as surrounding localities simultaneously in case of 

emergency situation and likelihood of emergency situation if any process 

parameter goes out of control. 

42. There should be auto alarm system to alert the employees in case of any 

deviations noticed in process parameter that may cause emergency. 

43. Only fully trained and qualified operators shall be permitted to operate the 

industrial processes involving hazardous chemicals. Training to all employees 

on Standard Operating Procedures, production process, safety aspects etc. 

should be provided.  Refresher trainings should be conducted at least every 

year regarding safety and emergency preparedness aspects associated with 

the industrial process / isolated storage. The employees shall be given hands 

on experience with the product process under the supervision of senior 

employees. The industries / isolated storages only after ensuring that 

adequate training is imparted to its employees should engage the employees 

for independent works. 

44. The industries and isolated storages should impart regular training to the staff 

to make them aware about process details, process functionalities. The 

employees should be trained to deal with emergencies arising out of leakage, 

abnormal temperature & pressure, increased emissions, pump failures, failure 
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of air pollution control devices or effluent treatment plant, shock loads or any 

other accidents likely to occur. Overall the industries and isolated storages 

should be prepared for emergency response readiness & effectiveness in 

terms of major & minor accidents. 

45. Any non-operational industry / isolated storage shall carry out proper risk 

study and safety audit before resuming the operations. 

46. Hazard and operability study must be carried out strictly and regularly by the 

industries and isolated storages. The concerned personnel should be made 

aware of the hazard and safety aspects associated with the process and 

material handled by them. 

47. The industry / isolated storage should procure chemicals from authorized 

dealers only.  The spent solvents shall be procured from only those industries 

/ solvent recyclers that are authorized by respective State Pollution Control 

Boards (SPCBs)/ Pollution Control Committees (PCCs). 

48. The industry / isolated storage shall provide essential Personnel Protective 

Equipment (PPE) to all the concerned employees and make it mandatory that 

the employees have to wear PPE during working hours.  

49. Occupational Health surveillance i.e., periodical health check-up of the 

employees should be conducted by the industries / isolated storage. 

50. The industries / isolated storages have to ensure self-compliance regarding 

recruiting competent staff, imparting Industrial, Environmental and Safety 

training to the staff, conducting safety audit, onsite emergency plans with 

record maintenance and information to SPCBs/ PCCs/ concerned Authorities. 

51. The distancing criteria for storage of hazardous chemicals have to be followed 

as per extant safety guidelines / rules. The chemicals should be stored as per 

compatibility and separate area for flammable, corrosive, explosive and toxic 

chemicals should be earmarked. 

52. The labelling of hazardous chemical storing containers shall be as per extant 

rules. The concerned employees should be made aware of the risks 

associated with the stored hazardous chemicals and appropriate precautions 

that need to be taken. 

53. To contain any spillage or leakage of hazardous chemicals or any 

uncontrolled reaction that may cause any emergency or accident, the 

industries / isolated storages should have sufficient stock of neutralizing 
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chemicals, absorbents, reaction quenchers with proper equipment and trained 

manpower. 

54. Emergency ambulance services should be arranged in the industrial zones 

along with experienced doctors and paramedic staff. 

55. Safety in operation greatly depends on proper commissioning of an industry / 

isolated storage and hence utmost care should be taken to monitor every 

aspect during erection and maintenance schedules or other areas which 

require proper planning.  

56. The industries / isolated storages shall ensure that their premises should be 

constructed in accordance with the local government regulations. 

57. A control room to deal with the emergencies should be commissioned by the 

industries / isolated storages.  A quick response team of responsible officers 

should be constituted having duly assigned duties to be executed during 

emergencies.  

58. The industry / isolated storage should conduct public awareness programmes 

in the surrounding localities about do’s & don’ts during emergency situations 

on annual basis. 

59. ‘Mutual Aid Scheme’ among industries to meet required response measures 

during chemical emergencies should be adopted.  

60. Emergency contact numbers should be readily available at the isolated 

storages or industrial installations similar to ‘Crisis Alert System’ or Red Book. 

61. Placing / indicating hazard signs at appropriate places in the isolated storage 

or industry or outside the shop floor (within the premises) should be done. 

62. Increased automation that avoids physical handling of dangerous chemicals 

and substances should be brought into practice. 

63. The industry / isolated storage should have proper firefighting arrangements 

in accordance with The Factories Act, 1948 / applicable extant laws. 

64. All emergency valves and switches and emergency handling facilities should 

be easily accessible. 

65. Safety audit reports shall be made online for public. 

66. To ensure safety during operation/ handling / storage of hazardous chemicals, 

the industries/ isolated storages wherever and as applicable, shall obtain 

requisite clearances from The Chief Inspector, Factories and Boilers / 

Department of explosives / Fire Department etc. without fail. 
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67. The industries / isolated storages shall ensure that the effluent generated 

during any accident because of firefighting / decontamination activities etc. 

should be disposed in scientific manner after proper treatment. The 

hazardous wastes generated after any accident must be disposed in 

accordance with the extant rules. 

68. Occupiers of storage installations like warehouses / tank farms are required to 

prepare an On-Site Emergency Plan and make available information 

regarding any possible off-site consequences to the District Collector to 

enable him to include the same in the Off Site Emergency Plan for the district 

or the particular area. 

69. In order to avoid accidents, the following measures may be taken while 

establishing a warehouse/tank-farm.  These should also be carried out in 

existing installations to enhance safety :  

i. Hazardous chemical storages should be located away from 

densely populated areas from drinking water sources, water 

bodies or from areas liable to flooding. 

ii. The location should have easy access for transport and 

emergency services.  

iii. Adequate emergency requirements like water for firefighting, 

drainage to prevent ground water contamination, standby source 

of electricity etc. should be provided. 

iv. The layout of warehouses should be designed in accordance 

with nature of materials to be stored.  The construction material 

should be non-flammable.   

v. Floors should be impermeable to liquids and should be designed 

for easy cleaning. 

vi. Drains should not be connected directly to water ways or public 

sewers.  The drains should be connected to an interceptor pit.  

vii. Proper embankments to contain any accidental spillage should 

be provided for all hazardous materials storages. 

viii. Loading and unloading operations are to be done with utmost 

care. 

ix. Procedure for receipt, despatch and transport should be clearly 

laid down. 
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x. Details of hazardous chemicals, access and escape routes, 

available emergency & firefighting equipment should be 

available. 

xi. In addition to a storage plan, a safe operation of a storage 

facility should have  planning for safety training,  personal 

protective clothing and equipment, spillages and leaking 

containers, waste disposal, first aid, fire detection and protection 

equipment, environment protection, proper on site emergency 

plan  etc. 

70. Wherever applicable, the industries or the isolated storages shall invariably 

comply with the Manufacture, Storage and Import of Hazardous Chemical 

Rules, 1989 (as amended), The Major Accident Hazard Control Rules, 1997, 

The Factories Act, any other applicable rules or guidelines issued by the 

respective Government of State / Union Territory, The Ministry of Labour & 

Employment, Petroleum and Explosive Safety Organization, Oil Industry 

Safety Directorate etc. 

B. Guidelines on the On Site Emergency Plans (for industries and 

isolated storages): 

1. The occupier of an industrial activity / isolated storage shall prepare and keep 

up-to-date an on-site emergency plan containing details specified in Schedule 

11 of the  Manufacture, Storage and Import of Hazardous Chemical Rules, 

1989 (as amended) detailing how major accidents will be dealt with on the site 

on which the industrial activity is carried on and that plan shall include the 

name of the person who is responsible for safety on the site and the names of 

those who are authorized to take action in accordance with the plan in case of 

an emergency. 

2. The occupier shall ensure that the emergency plan prepared takes into 

account any modification made in the industrial activity / isolated storage and 

that every person on the site who is affected by the plan is informed of its 

relevant provisions. 

3. The occupier shall prepare the emergency plan in the case of a new industrial 

activity or isolated storage, before that activity is commenced.  
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4. The occupier shall conduct a mock drill of the on-site emergency plan every 

six months and a detailed report of the mock drill conducted shall be made 

immediately available to the concerned authorities as and when demanded. 

5. With every change or modification made in a factory, operation or process, 

the on-site emergency plan may have to be modified and updated to keep it 

meaningful and effective.  An on-site emergency plan should contain the 

following key elements: 

i. basis of the plan and hazard analysis; 

ii. accident prevention procedure/measures; 

iii. accident/emergency response procedure/measures; and 

iv. recovery procedure. 

Proper planning by industries / isolated storages helps in reducing the 

chances of accidents. For proper planning, the following needs to be 

considered:  

i. risk associated with the process technology; 

ii. safety measures; 

iii. siting and layout  of industry / isolated storage ; 

iv. emergency preparedness; and  

v. compliance with the regulatory requirements.  

 Assessing the hazard potential of an installation is the first step in planning for 

emergencies.  Preliminary Hazard Analysis which comprises hazard 

identification and vulnerability analysis should always be carried out at the 

conceptual stage for all installations including small and medium 

installation.  However, Major Accident Hazard (MAH) installations, both existing 

and proposed ones, should carry out a risk analysis. 

Hazard Analysis: 

Hazard analysis is a critical component in planning for emergencies.  To 

analyse the safety of a major installation as well as its potential hazards, a 

hazard analysis should be carried out covering the following areas: 
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i. The toxic, reactive, explosive or flammable substance in the installation 

that constitute a major hazard. 

ii. The failures or errors that may cause abnormal conditions leading to a 

major accident. 

iii. The consequences of a major accident for the workers, people living or 

working outside the installation and the environment. 

iv. Preventive measures for accidents. 

v. Mitigation of the consequences of an accident.   

  Vulnerability Analysis:  

Considering the maximum loss scenario e.g. catastrophic vessel rupture, the 

occupier may estimate the vulnerable zone or the zones which will be affected 

by the release of hazardous chemicals. It should be borne in mind that every 

effort should be made to confine the vulnerable zone within the factory 

premises.  In order to achieve this, the following could be adopted:  

i. Reduce the quantity of hazardous substances stored. 

ii. Split the hazardous storages into number of smaller ones. 

iii. Isolate the storages that might lead to cascading effect. 

iv. Substitute extremely hazardous substances with less hazardous 

substance. 

Risk Analysis:  

Risk analysis can provide a relative measure of the likelihood and severity of 

various possible hazardous events and enable the emergency plan to focus 

on the greatest potential risks.  Risk analysis involves an estimate of the 

probability or likelihood that an event will occur.   

 

C. Guidelines for the Concerned Authorities:  

1. The State Pollution Control Boards (SPCBs)/ Pollution Control Committees 

(PCCs ) shall ensure that while issuing Consent to Establish (CET) or 

Consent to Operate (CTO) or renewing CET / CTO accorded to a plant, 

12

Page No. 47 



 

industry or process under the Water ( Prevention & Control Of Pollution) Act, 

1974 and the Air (Prevention & Control of Pollution ) Act, 1981,  details on 

Onsite Emergency Plan, Safety Reports and Safety Audit Reports in 

accordance with The Manufacture, Storage and Import of Hazardous 

Chemical Rules, 1989 (as amended),  be compulsorily sought from occupier, 

industry or installation handling hazardous chemicals in quantity equal to or 

more than the threshold quantity specified in the said rules. 

2. The concerned authorities shall seek report from the occupier of the site in the 

event of major accident and shall undertake a full analysis of the major 

accident and send the requisite information within 90 days to the Ministry of 

Environment, Forests and Climate Change. 

3.  The concerned authorities in the event of major accident shall seek report 

from the occupier of the site regarding steps taken to avoid any repetition of 

such occurrence of accident on the site and The concerned authorities shall in 

writing inform the occupier, of any lacunae which are needed to be rectified to 

avoid major accidents. 

4. The concerned authorities shall ensure that any person responsible for 

importing hazardous chemicals in India shall provide before 30 days or as 

reasonably possible but not later than the date of import to the concerned 

authorities in accordance with Rule 18 of the Manufacture, Storage and 

Import of Hazardous Chemical Rules, 1989 (as amended). 

5. The concerned authorities shall direct the importer to take appropriate safety 

measures if the concerned authorities are satisfied that the chemical being 

imported is likely to cause major accidents.  

6. The concerned authorities shall direct stoppage of import of the chemical 

which it considers not to be imported on safety or on environmental 

considerations and the concerned authorities shall simultaneously inform the 

concerned Port Authority to take appropriate steps regarding safe handling 

and storage of hazardous chemicals while off-loading the consignment within 

the port premises. 
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7.  The concerned authorities shall ensure that any person importing hazardous 

chemicals shall maintain the records of the hazardous chemicals imported as 

specified in Schedule 10 of The Manufacture, Storage and Import of 

Hazardous Chemical Rules, 1989 (as amended) and the records so 

maintained shall be open for inspection by the regulatory authorities. 

8. The concerned authorities shall ensure that any industry / isolated storage 

involved in the manufacturing, storage and import of hazardous chemicals 

shall comply with the stipulated provisions of The Manufacture, Storage and 

Import of Hazardous Chemical Rules, 1989 (as amended). 

9. The offsite emergency plans as well as the management of chemical 

accidents may be integrated with the district level disaster management plan. 

10. Local administration / Directorate of Industrial Safety and Health, SPCBs/ 

PCCs should keep stringent surveillance to avoid accidents at industries / 

isolated storages and to prevent environment damage. 

11. Periodic inspections including surprise inspections should be conducted by 

concerned authorities to assess the safety measures and documents 

maintained by the industry / isolated storage. If found not complying, 

necessary action shall be initiated against the industry / isolated storage. 

12. Maintenance of buffer zone for all industries / isolated storages, stoppage of 

encroachments and policy of not allocating residential houses near to 

industries / isolated storages should be strictly followed by the concerned 

authorities of State / Union Territory / Central Government. 

13. Risk assessment mapping of the industrial areas may be done w.r.t.  gas 

leakages, fires, explosion etc.  

14. Awareness of the public residing around the isolated storages, industrial 

areas or industrial accident prone regions to deal with emergency 

situations   shall be done by the industries / isolated storages as well as the 

district administration.  
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15. Each industrial pocket shall have a Local Crisis Group which shall act as per 

the stipulations of The Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 

16. The District crisis group, State Crisis Group and the Central Crisis Group 

should act in accordance with The Chemical Accidents (Emergency Planning, 

Preparedness and Response) Rules, 1996. 

17. Industries / isolated storages shall not be allowed to operate in a non 

industrial zone.  The District administration shall ensure that there shall not be 

any unauthorized storage of hazardous chemicals.  

18. Land use planning decisions by public authorities should be taken after 

considering all aspects related to safety viz.  possible hazards / anticipated 

accidents at the hazardous installations, cumulative risk of various hazardous 

installations situated in vicinity,  safe distance for the surrounding localities, 

buffer zones, applicability of rescue plans in the eventuality of accidents etc. 

19. State Government should devise their own system in accordance with the 

basic provisions provided in The Major Accident Hazard Control Rules (under 

Factories Act, 1948). As per these rules the safety audit should be conducted 

by an independent accredited auditor, and every time a fresh audit should be 

carried out with a periodicity of one year. 

20. Special courses should be designed for auditing the industries / isolated 

storages to build competence and capabilities in our country which includes 

hazard identification and risk assessment. 

21. Comprehensive safety audit must be carried out by trained professionals and 

the corrective actions recommended by them should be implemented in a time 

bound manner.  The comprehensive safety audit should include policy, 

procedure and practices to minimise the risk of exposure of people and 

environment to potentially hazardous chemicals.  

22. The states and districts which are lagging behind in conducting the safety 

audits of the industries / isolated storages should be prioritised. 

23. The gap between two consequent audits can be further minimized by taking 

the entire procedure online so that the recommendations enumerated during 
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the audits are available for the next audit.  In this way, if a new safety auditor 

will become well-versed with the points of previous audits. 

24. A robust and updated online mapping system, portraying all the hazards 

happening in the country can prove to be an aide in conducting the safety 

audits.  A GIS- based system can be developed mapping all the hazards 

occurring in the industries containing all the information about the incident, 

which can be harnessed to make proper evaluations.  This information can 

also be shared by the administrative authorities so that a prompt action can be 

taken to minimize the damage caused by the accident. 

 

D. Guidelines on the Off Site Emergency Plans (for Concerned Authorities): 

1. The concerned authority (as  identified in Column  2 of Schedule 5 of the 

Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 (as 

amended)) shall prepare and keep up-to-date an adequate off-site emergency 

plan containing particulars specified in Schedule 12 (of the Manufacture, 

Storage and Import of Hazardous Chemical Rules, 1989 (as amended)) and 

detailing how emergencies relating to a possible major accident on that site 

will be dealt with and in preparing that plan the concerned authority shall 

consult the occupier, and such other persons as it may deem necessary. 

2. For the purpose of enabling the concerned authority to prepare the off site 

emergency plan the occupier of an industrial activity / isolated storage shall 

provide the concerned authority with such information relating to the industrial 

activity under his control as the concerned authority may require, including the 

nature, extent  and likely effects off-site of possible major accidents and the 

authority shall provide the occupier with any information from the off-site 

emergency plan which relates to his duties under rule 13 (of the Manufacture, 

Storage and Import of Hazardous Chemical Rules, 1989 (as amended)). 

3. In the case of a new industrial activity, before that activity is commenced, the 

concerned authority shall prepare off site emergency plan.   

4. The concerned authority shall ensure that a rehearsal of the off-site 

emergency plan is conducted at least once in a calendar year. 
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5. All districts having major hazard installation should have an off-site 

emergency plan. 

6. The off site emergency plan should be updated from time to time, especially 

when a new process is started or new units are established. 

7. An off site emergency plan should have the following important components :  

i. Aims & Objectives of the Plan 

ii. Planning Team  

iii. Hazard Analysis and Quantification   

iv. Assessment of Capabilities 

v. Information regarding relevant past incidents / anticipated 

incidents. 

vi. Authorities for responding 

vii. Names and addresses of the key personnel with contact 

numbers for emergency assistance 

viii. Response components viz. Control Room, Communication 

amongst responders, Warning System/Emergency Notification , 

Public information, Resources Mobilisation and Management, 

Health and Medical Response, Public protection including 

evacuation, firefighting and rescue plans, law and order, 

ongoing incident assessment.  

ix. Containment, clean up and disposal, 

x. Mechanisms for plan testing and updating, community 

awareness, preparedness and training. 

E. Guidelines on Safety Audit:  

1. The safety audits should be conducted by the competent agency to be 

accredited by an Accreditation Board to be constituted by the Ministry of 

Labour and Employment, Government of India in this behalf and in absence of 

such Accreditation Board by a competent agency approved by Chief inspector 

of Factories. 

2. The qualifications and experience of safety auditor should be as per extant 

rules. 
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3. The safety auditor carrying out the safety audit under Rule 10 of the 

Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 

(MSIHC Rules, 1989) shall bring out the status of compliance by the occupier 

in his safety audit report in addition to the compliance of provisions of the 

MSIHC Rules, 1989 (as amended from time to time) and the state CIMAH 

Rules. A copy of the safety audit report to be forwarded by the safety auditor 

to the concerned authority as identified under schedule 5 of the MSIHC Rules, 

1989. 

4. The audit should be carried out as per IS 14489:2018 – Code of Practice on 

Occupational Safety & Health Audit (as amended time to time). 

5. The broad areas to be covered in the Safety Audit should be: 

i. Occupational Health and Safety Management  

ii. Physical, Mechanical and Electrical Hazards and their Control 

Measures 

iii. Chemical Hazards and their Control Measures 

iv. Fire and Explosion Hazard and their Control Measures 

v. Industrial Hygiene/Occupational Health 

vi. Accident/Incident Reporting, Investigation and Analysis. 

vii. Emergency Preparedness (On-Site/ Off Site) 

viii. Safety Inspection 

6. The Objectives of Safety Audit should be : 

i. To examine the existing procedures, system and control measures for 

hazards. 

ii. To assess the adequacy of hazard identification. 

iii. To identify potential hazards not covered by the existing safety 

systems, procedures and practices. 

iv. To identify the adequacy of the control measures put in place by the 

occupier. 

v. To bring out any deviation from the set procedures and statutory non-

compliance.    

vi. To recommend improvements for better effectiveness of the existing 

safety system, procedures & practices and also other measures of 

hazards control. 

vii. To recommend system, procedure and control measures for identified 

hazards. 
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viii. To study compliance with statutory provisions and relevant codes of 

practice and recommend actions to be taken, wherever there is non-

compliance. 

ix.  To identify the compliance with the provisions under these guidelines.  
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GLOSSARY 

Authority means an authority mentioned in Column 2 of Schedule 5 of 

the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 

(as amended). 

Export   with its grammatical variations and cognate expression, means 

taking out of India to a place outside India. 

Exporter means any person under the jurisdiction of the exporting country 

and includes the exporting country, who exports hazardous chemical. 

Hazardous Chemical means: 

i. any chemical which satisfies any of the criteria laid down in Part I of 

Schedule 1 or listed in Column 2 of Part II of  Schedule 1 of 

the  Manufacture, Storage and Import of Hazardous Chemical 

Rules, 1989 (as amended); 

ii. any chemical listed in Column 2 of  Schedule 2 of 

the  Manufacture, Storage and Import of Hazardous Chemical 

Rules, 1989 (as amended) ; 

iii. any chemical listed in Column 2 of Schedule 3 of the  Manufacture, 

Storage and Import of Hazardous Chemical Rules, 1989 (as 

amended) . 

Import with its grammatical variations and cognate expression, means 

brining into India from a place outside India. 

Importer means an occupier or any person who imports hazardous 

chemicals. 

Industrial activity means an operation or process carried out in an 

industrial installation referred to in Schedule 4 involving or likely to involve 

one or more hazardous chemicals and includes on-site storage or on-site 

transport which is associated with that operation or process, as the case 

may be or isolated storage or pipeline. 
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Isolated storage means storage of a hazardous chemical, other than 

storage associated with an installation on the same site specified in 

Schedule 4 of the Manufacture, Storage and Import of Hazardous 

Chemical Rules, 1989 (as amended) where that storage involves at least 

the quantities of that chemical set out in Schedule 2 of the Manufacture, 

Storage and Import of Hazardous Chemical Rules, 1989 (as amended). 

Occupier with its grammatical variations and cognate expression, means 

the person controlling the industrial activity or isolated storage. 

Chemical accident means an accident involving a fortuitous, or sudden 

or unintended occurrence while handling any hazardous chemicals 

resulting in continuous, intermittent or repeated exposure to death, or 

injury to, any person or damage to any property but does not include an 

accident by reason only of war or radio-activity. 

Major accident means an incident involving loss of life inside or outside 

the installation, or ten or more injuries inside and/or one or more injuries 

outside or release of toxic chemicals or explosion or fire or spillage of 

hazardous chemicals resulting in on-site or off-site emergencies or 

damage to equipment leading to stoppage of process or adverse effects 

to the environment. 

Major Accident Hazards  installations means - isolated storage and 

industrial activity at a site handling (including transport through carrier or 

pipeline) of hazardous chemicals equal to or, in excess of the threshold 

quantities specified in, Column 3 of schedule 2 and 3 [of the  Manufacture, 

Storage and Import of Hazardous Chemical Rules, 1989 (as amended)] 

respectively. 

  Pipeline means a pipe (together with any apparatus and works 

associated  therewith)  or  system  of  pipes  (together  with  any  apparatu

s and work associated therewith) for the conveyance of a hazardous 

chemical other than a flammable gas as set out in Column 2 of Part II of 

Schedule 3 of the  Manufacture, Storage and Import of Hazardous 
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Chemical Rules, 1989 (as amended)at a pressure of less than 8 bars 

absolute; the pipeline also includes inter state pipelines. 

Site means any location where hazardous chemicals are manufactured or 

processed, stored, handled, used, disposed of and includes the whole of 

an area under the control of an occupier and includes pier, jetty or similar 

structure whether floating or not. 

Threshold quantity means: 

i. in the case of a hazardous chemical specified in Column 2 of 

Schedule 2 of the  Manufacture, Storage and Import of 

Hazardous Chemical Rules, 1989 (as amended), the quantity of 

that chemical specified in the corresponding entry in Columns 3 

and 4; 

ii. in the case of a hazardous chemical specified in Column 2 of 

Part I of Schedule 3 of the  Manufacture, Storage and Import of 

Hazardous Chemical Rules, 1989 (as amended) , the quantity of 

that chemical specified in the corresponding entry in Columns 3 

& 4 of that part; 

iii. in the case of substances of a class specified in Column 2 of 

Part II of Schedule 3 of the  Manufacture, Storage and Import of 

Hazardous Chemical Rules, 1989 (as amended);  the total 

quantity of all substances of that class specified in the 

corresponding entry in Columns 3 and 4 of that part. 

Industrial pocket means any industrial zone ear-marked by the Industrial 

Development Corporation of the State Government or by the State 

Government. 
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Item No. 03  Court No. 1  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Original Application No. 60/2021 

(With report dated 17.04.2021) 

In re:   News item published in The Hindu dated 23.02.2021 titled 
“Two dead, 5 missing in fire at UPL Plant” 

Date of hearing: 11.06.2021  

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Respondent:  Mr. Raj Kumar, Advocate for CPCB 
Mr. Ankit Virmani, Advocate and Ms. Manasi Kumar, Advocate for 
UPL Ltd.  
Mr. R.R. Vyas, RO, GPCB  

ORDER 

Introduction and procedural history 

1. Proceedings have been initiated in the present matter on the basis 

of the media reports dated 23.02.2021 published in ‘The Hindu’ under 

the heading “Two dead, 5 missing in fire at UPL plant”.1 It is reported 

that fire broke out at 1.35 am on February 23 at UPL Ltd (United 

Phosphorus Ltd) after a blast and major fire at the company’s Jhagadia 

plant which claimed two lives and injured 26. Five labourers are still 

missing. The unit was shut since February 5 for a planned annual boiler 

inspection. The Labour and Employment Department of Gujarat 

Government issued closure notice to the unit.  The unit was directed by 

1 https://www.thehindubusinessline.com/news/national/fire-breaks-out-at-upls-jhagadia-plant-in-
gujarat/article33910072.ece
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the Gujarat Government to pay ex-gratia compensation to the next of the 

kin of the deceased workers. The report also gives version of the company 

that there was no chemical reaction as the plant was shut. Fire may have 

been caused due to fire/explosion in the solvent which could have been 

caused due to electric short circuit. 

2. The matter was earlier considered on 25.02.2021 and it was found 

necessary to require status of compliance of the Manufacture, Storage 

and Import of Hazardous Chemical Rules, 1989 (“the 1989 Rules”) and 

Chemical Accidents (Emergency Planning, Preparedness and Response) 

Rules, 1996 (The 1996 Rules) with a view to determine steps required to 

be taken for compensating the victims and restoration of the 

environment and preventing such occurrences in future. While issuing 

Notice to the UPL Ltd., Jhagadia, District Bharuch, Gujarat, Director, 

Industrial Safety and Health (DISH), Gujarat State PCB, CPCB, District 

Magistrate, Bharuch and the MoEF & CC, the Tribunal constituted a four 

Member Joint Committee comprising of the CPCB, State PCB, DISH and 

the District Magistrate, Bharuch. The Tribunal also noticed that in the 

recent past, 12 other incidents had taken place and it has been found 

that in most of the cases the safety norms have been breached in 

operating the industrial activities. 

3. The observations in the said order are quoted below:- 

“2. Above information gives rise to a substantial question of 
environment relating to compliance of the Manufacture, Storage and 
Import of Hazardous Chemical Rules, 1989 (“the 1989 Rules”) and 
Chemical Accidents (Emergency Planning, Preparedness and 
Response) Rules, 1996 (The 1996 Rules), which have been framed 
under the Environment (Protection) Act, 1986 (EP Act), falling in 
schedule to the NGT Act, 2010. It is thus necessary to determine the 
above question and if necessary, award relief under Section 15 of 
the NGT Act to the victims and for restoration of the environment 
after determining the liability of the persons engaged in such activity 
as well as role of the statutory regulators in failing to prevent the 
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same. Further question is preventive measures to avoid recurrence of 
such incidents in future in such activities. 

3. Since the report shows that the unit is engaged in 
manufacture of chemicals attracting Manufacture, Storage and 
Import of Hazardous Chemical Rules, 1989 (“the 1989 Rules”) 
requiring preparation of onsite and offsite plan and conducting of 
mock drills and as per law laid down in M.C Mehta v. UoI & Ors.2, 
principle of ‘Absolute Liability’ is attracted in such cases to 
compensate the victims of such accidents as well as to compensate 
the environment, it is necessary to ascertain the cause of the 
incident, the extent of damage caused, the extent of 
compensation required to be paid for damage to the 
environment as well as for loss of lives, for the injuries and 
steps required to be taken for preventing any such occurrence 
in future on the same pattern as the Tribunal has dealt with 
such accidents in the recent past3. 

2 (1987) 1 SCC 395 

3

i. Order dated 01.06.2020, relating to incident of gas leak dated 07.05.2020 in LG 
Polymers India Pvt. Limited at Vishakhapatnam, resulting in death of 11 persons and 
injuries to more than 100, apart from other damage (OA No. 73/2020, In re: Gas Leak 
at LG Polymers Chemical Plant in RR Venkatapuram Village Visakhapatnam in Andhra 
Pradesh); 

ii. Order dated 03.02.2021, relating to incident dated 03.06.2020 in a chemical factory, 
Yashyashvi Rasayan Pvt. Ltd. at Dahej, District Bharuch, Gujarat resulting in deaths 
and injuries and other damage (OA No. 85/2020) (Earlier OA 22/2020) (WZ), Aryavart 
Foundation through its President vs. Yashyashvi Rasayan Pvt. Ltd. & Anr.); 

iii. Order dated 06.08.2020, in relation to incident of oil well blow out on 27.05.2020 at 
Baghjan in the Tinsukia District of Assam resulting in deaths, injuries and damage 
to the environment (OA No. 43/2020(EZ), Bonani Kakkar vs. Oil India Limited & Ors.). 

iv. Orders dated 06.07.2020 and 22.12.2020, relating to incident dated 30.06.2020 on 
account of gas leakage at Sainor Life Sciences factory at Parawada in industrial area 
on the outskirts of Vishakhapatnam (OA No. 106/2020, News item published in the 
local daily “Economic Times” dated 30.06.2020 titled “Another Gas Leakage at Vizag 
Factory kills two, critically injures four…”); 

v. Orders dated 08.07.2020 and 22.12.2020, dealing with the incident dated 01.07.2020 
resulting in death of 6 person and injury to 17 due to blast of boiler in M/s Neyveli 
Thermal Power Station (NLCIL), Cuddalore (OA No. 108/2020, News item published in 
the “Indian Express” dated 01.07.2020 titled “Tamil Nadu Neyveli boiler blast: 6 dead, 
17 injured”) and; 

vi. Orders dated 23.07.2020 and 22.12.2020, in relation to incident of fire engulfed the 
chemical plant of Visakha Solvents Ltd, Vizag on 13.07.2020 at Ramky CETP 
Solvents building in Pharma City resulting in injuries (OA No. 134/2020, News item 
published on 13.07.2020 in the local daily named “India Today” titled “Massive fire 
engulf Vizag chemical plant, explosions heard, injuries reported”).   

vii. Order dated 18.12.2020, in relation to incident of explosion in a plastic recycling 
factory at Sujapur in Malda on 1.12.2020 resulting in death of six persons, including 
two minors and serious injuries to four persons (OA No. 272/2020, News item 
published in the “Times of India” dated 20.11.2020 entitled “Six killed as blast tears 
through Malda Plastic recycling factory”). 

viii. Order dated 18.12.2020, in relation to incident of methane gas leak in a sugar 
factory called Lokenete Bapurao Patil Agro Industries Ltd. in Mohol Taluka of Solapur 
District, Maharashtra on 21.11.2020 resulting in deaths and injuries and other damage 
(OA No. 274/2020, News item published in the “Indian Express” dated 23.11.2020 
entitled “Maharashtra: Two Killed, eight injured in methane gas leak in sugar factory”). 

ix. Order dated 08.01.2021, in relation to Gas Leak in Agro Company (O.A No. 107/2020, 
In RE: News item published in the local daily “Indian Express    Sunday Express” dated 
28.06.2020 titled “Gas Leak in Agro Company Claims life of one”) 

x. Order dated 18.01.2021, in relation to News item published in Navbharat Times dated 
24.12.2020 titled “Gas leaks in IFFCO Plant, 2 Officers dead” (O.A No. 04/2020, In re : 
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4. While directing issuance of notice to the UPL Ltd., Jhagadia, 
District Bharuch, Gujarat, Director, Industrial Safety and Health 
(DISH), Gujarat, State PCB, CPCB, District Magistrate, Bharuch and 
the MoEF & CC by e-mail, we constitute a four-member joint 
committee comprising of the CPCB, State PCB, DISH and the District 
Magistrate, Bharuch to give a report to this Tribunal. The nodal 
agency for coordination and compliance will be the CPCB and the 
State PCB.  The committee may visit the site preferably within next 
one week and give its report with reference to issues mentioned in 
para 3 within one month by email at judicial-ngt@gov.in  preferably 
in the form of searchable PDF/OCR Support PDF and not in the form 
of Image PDF. Simultaneously, the report may also be uploaded on 
the website of the State PCB to enable the concerned stakeholders to 
access the same and file their response, if any. 

5. Except for visit to the site at least once, the Committee will be 
free to conduct its proceedings online. It will be free to take the 
assistance from any other expert/organization. The Committee may 
suitably interact with the stakeholders and, apart from considering 
the present incident, also consider remedial measures for preventing 
such incidents in the area or by other establishments even beyond 
the said area. The Committee may compile information about 
existence and working of onsite and offsite plans in terms of 1989 
Rules and conducting of mock drills and safety SOPs., number of 
such units in the area and the carrying capacity of the area to 
sustain the same. Since in the recent past, the Tribunal has dealt 
with similar issues of industrial accidents resulting in deaths and 
injuries and Expert Committees in some of such accidents have 
given reports to this Tribunal, such reports may also be taken into 
account by the Committee to the extent relevant.    

Report of the fact-finding Committee and consideration  

4. Accordingly, the Committee has filed its report on 17.04.2021. The 

report shows that the Committee visited the site, interacted with the 

personnel of the unit, calculated compensation and assessed the safety 

preparations of the unit. Based on site visit and deliberations, the 

Committee has given its findings on factual aspects of cause of the 

accident and remedial measures by the unit and the regulatory 

News item published in Navbharat Times dated 24.12.2020 titled “Gas leaks in IFFCO 
Plant, 2 Officers dead”) 

xi.  Order dated 11.02.2021, in relation to accident of toxic gas leak in Rourkela Steel Plant 
in Orissa” (O.A. No. 09/2021, In re: News item published in The Indian Express dated 
07.01.2021 titled “Four workers dead due to toxic gas leak in Rourkela Steel Plant”) 

xii. Order dated 16.02.2021, in relation to accident of Virudhunagar firecracker factory 
blast (O.A. No. 44/2021, In re: News item published in The News Indian Express dated 
12.02.2021 titled “At least 19 dead in Virudhunagar firecracker factory blast, more than 
30 injured”) 
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authorities. The Committee has also made recommendations for 

safeguards which need to be adopted to prevent such incidents in future.  

5. The salient observations, conclusions and recommendations in the 

report of the Committee are as follows:- 

“5.1 Action taken by DISH 

The officials of DISH received information over telephone at around 

02:15 Hrs dated 23/02/2021 regarding the accident at unit-5 of 

M/s. UPL Ltd, Jhagadia. The officials of DISH reach the site around 

03:00 Hrs. DISH arranged additional fire tenders & ambulances 

from nearby industries located in Jhagadia GIDC & Disaster 

Prevention and Management Centre (hereinafter referred to as 

‘DPMC’) located at Ankleshwar and Dahej. 

SDM & DISH has immediately served head-count notice on 23/02/2021 

(Copy of the same is in Annexure - 4). The reply submitted by the unit is 

in Annexure - 5. As per the reply, total 2 persons reported dead and 5 

persons were missing. 

DISH has also issued a letter on 23/02/2021, directing the unit to close 

down the manufacturing activities in all plants within the premises. (copy 

of the same is in Annexure - 6) 

DISH has given breach of law remarks under schedule 19 part (2), Rule 

102, para no. 5 of The Gujarat Factory Rules- 1963 dated 05/03/2021 

to M/s. UPL Ltd (Unit-5). Based on the submissions by unit, DISH has 

filed a criminal case against the occupier in the Additional Chief Judicial 

Magistrate court at Jhagadia (Breach of law remarks by DISH is as 

Annexure - 7 and reply by unit in this regard is attached in Annexure - 

8). 

5.2 Action Taken by Local Police 

Jhagadia police station has registered the accidental death No. 6/2021 

under section 174 of Criminal Procedure Code and prepared detailed 

‘Panchnama’ of accidental location in vernacular language Gujarati 

dated 23/02/2021 at accident site during 16:30 to 18:30 Hrs. As per 

‘Panchnama’, death of three persons & missing of four persons is 

reported. The investigation is still under progress. 

5.3 Action Taken by GPCB 

After the accident, a team of officials from GPCB, Ankleshwar reached 

the place on 23/02/2021 at around 04:15 hrs. The officials of other 

departments present at the site were; 1) Sub Divisional Magistrate, 

Jhagadia, 2) Police officials, 3) Officers of DISH, 4) Officials of GIDC, 5) 

Mamlatdar, Jhagadia. 
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 On reaching the site, visual inspection of the area surrounding the 
unit was carried out considering the smoke emitted with plume 
direction and firefighting activity. Considering the prevailing wind 
direction during the accident from N-NE to S-SW, the GPCB 
monitored Ambient Air Quality for Volatile Organic Compound 
(VOC) and Hydrocarbons by a Handy VOC meter in the 
downwind direction of the location of the accident, which included 
the village habitation (details included in Annexure-9). During the 
monitoring VOC emission in prevailing wind direction was 
measured having maximum level @ 12.6 ppm. VOC of @ 23.8 ppm 
was measured outside the premises at the location, North of the 
CM-257 plant. General hydrocarbon at two locations i.e. near the 
main gate of the unit and at the back side of the unit i.e. in the 
downward wind direction it is observed @ up to 5 ppm. Based on 
these monitoring results, the local authorities i.e. SDM, Jhagadia 
& DISH decided that evacuation from nearby villages would not 
be required. The GPCB also monitored Ambient Air Quality with 
Respirable Dust Sampler (RDS) kept on the terrace of the Police 
station, located near the premises of the unit during 09:00 Hrs to 
17:00 Hrs. on 23/02/2021, which did not show about any 
alarming situation. 

 There was generation of contaminated wastewater during the 
firefighting operations. The contaminated wastewater 
accumulated in the storm water drains (hereinafter referred to as 
‘SWD’) within the premises of the unit and subsequently, was 
observed flowing in dry GIDC storm water drain. The 
contaminated wastewater in the GIDC SWD is observed entering 
into a kutcha natural drain/trench starting near M/s Lanxess 
India Pvt. Ltd. and the same was observed to have reached till the 
portion of the natural drain/trench passing near village 
Gumanpura. Samples of contaminated wastewater generated 
during firefighting were collected from various locations within & 
outside the premises. It was observed that contaminated 
wastewater did not reach Boridra nalla, where this natural 
drain/trench leads to. The Boridra nalla is also observed dry. The 
unit was directed to collect the contaminated wastewater 
generated during the firefighting, that was accumulated within the 
premises and also that had flown outside the premises. Based on 
the instruction, the unit has started lifting wastewater from drains 
inside the premises and from the natural drain/trench by making 
a temporary bund in the natural drain/trench passing near 
Gumanpura Village. The wastewater was lifted, carried through 
tankers and stored in the guard pond sump near the ETP within 
the unit’s premises. The unit also carried out scraping soil from 
natural drain at location i.e. near Gumanpura village road Bridge 
and sent the dredged soil to TSDF site at BEIL Ankleshwar, 
manifest copy of the same is attached in Annexure - 10. The unit 
has submitted photographic evidence for lifting of wastewater and 
dredging of soil. 

 GPCB carried out post-monitoring of the accident on 02/03/2021 
to verify action taken by the unit. During this visit GPCB visited 
the affected areas outside the premises (along with 
representatives from M/s. UPL Ltd (unit-5), Jhagadia) which 
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include the route of earlier flowing contaminated wastewater, 
GIDC SWD leading to the natural drain and Boridra nalla. During 
the visit the stretch of GIDC SWD and the natural drain was found 
dry. One soil sample is also collected from above mentioned 
location (area of dredging) near Gumanpura village road Bridge 
location for analysis purpose. The detailed post monitoring 
inspection report along with analysis of sample collected are 
attached as Annexure - 9. 

 Based on the inspection report dt: 23/02/2021, the GPCB issued 
Closure Direction U/s 31 (A) of Air Act on 24/02/2021 (Annexure 
- 11 ) to M/s UPL Ltd (Unit-5) with reference to the accident 
occurred in CM-257 plant on 23/02/2021 at early morning hours 
in the unit. The direction also includes interim EDC of Rs. 1 Crore 
to be paid by UPL LTD (unit-5), which was subsequently paid by 
the unit on 25/02/2021 

5.4 Cause of accident as reported by the unit 

The in-house investigation report submitted by the unit is attached as 

Annexure-12, wherein based on the list of damaged equipment probable 

cause of the accident was assessed by the unit. It was reported that 

leakage of brine (Methanol Water Mixture) took place in the 

reactor R-25001 which might have resulted in the triggering of 

exothermic reaction and blast in the reactor. The unit has also 

submitted a list of equipment, materials which were lost due to the 

accident. 

5.5 Interaction of committee with officials present at the time 

of accident in the plant/unit. 

During the first visit of the joint committee on 04/03/2021, the committee 

interacted with Shri Vamshi Krishna, night duty officer to get his 

narration about the accident. He informed that at the time of the blast he 

was in his controlled room located near the main gate of the unit. In an 

immediate response, he informed senior officials of the plant about the 

blast and rushed to the location. According to him, the fire fighters 

reached the location of the accident within 2 to 3 minutes and started 

firefighting & rescue activities. 

The committee also interacted during the visit on 09/03/2021, with Shri 

Tejas Borse the shift in-charge of CM-257 plant present for night duty 

(22/02/2021 – 23/02/2021) on the day of accident. Shri Tejas informed 

that the plant was on shut down since 05/02/2021 and during the 

night shift only basic housekeeping was carried out. All the process 

parameters were under control and at around 01:45 Hrs when he was 

at the shift in-charge cabin located in the ground floor of the plant, there 

was a blast however, he could escape from the plant with minor injury. 

As per his statement, neither knocking nor any indications nor any alert 

was noticed there prior to the blast. 
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During the interaction with the firefighting team, present on the day of 

accident, it was informed by the team that the firefighting team started 

using fire tender within 4 to 5 minutes however, one of the main fire 

hydrant line near CM-257 plant was damaged due to blast and hence, 

the portion was isolated before starting the fire hydrant system. The 

portion of fire hydrant line located between the plant and tank farm was 

also not approachable to operate, which had resulted in delayed start of 

fire hydrant operation. 

In addition to above, additional 18 fire tenders from nearby industries & 

DPMC Ankleshwar and Dahej were used. Moreover, in addition to water 

about 317 KL of foam was also used for controlling the fire. The fire was 

controlled at around 6:30 hrs. however, the water hydrant system was 

kept operational after fire control to cool down the structure till 8:30 hrs 

on 23/02/2021. 

5.6 Probable cause of accident as per the Joint Committee 

Based on the above submission of the unit about the accident, various 

study carried out by the unit for plant CM-257, HAZOP, safety audit 

report, accident report from DISH, discussion with the representatives of 

the unit and field visits, the joint committee draws following observations 

and conclusions regarding cause of accident: 

 The manufacturing process of clethodim was developed in-house 
by the unit at laboratory level. Studies regarding safety and risk 
at various stages before converting the lab scale study into kilo-
level and pilot-level were not conducted. The reaction conditions 
maintained in a lab-scale glass reactor cannot be so easily 
maintained in a plant-scale reactor. The unit has submitted lab 
scale trial tech-pack documents wherein for an example, the 
cooling medium used in the laboratory to maintain reaction temp 
at 5 degree C was chilled water, while the one used in the plant 
was methanol. An impact / safety aspect of such a change in 
cooling medium (chilled water to methanol) was not studied during 
the R&D trials in the laboratory. 

 It was informed that the basic engineering and detailed 
engineering of the plant for CM-257 was carried out in-house and 
was erected and commissioned in October 2020. The reactor has 
pressure variation from atmospheric reducing to 50 Torr(Vacuum) 
and temperature variation of 10 to 50 deg centigrade. As per the 
P&ID submitted by the unit for stage-I, “the P&ID was issued for 
approval/Engineering on 02/03/2019”. Considering the above it 
is understood that the P&ID and detailed engineering was carried 
out by the unit for manufacturing of CM-257 in 2019. Later on, it 
was also explained by the unit that construction of the plant for 
the production of Clomazone and Mesotrion and was initiated 
during May 2019, then subsequently by Jan 2020 there was no 
demand for the said products hence, the plant was converted for 
the production of clethodim/glufosinate/glyphosate by Change-in-
product mix permission which contradicts the submission of the 
unit regarding the commissioning of plant. 
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 The product developed at R&D stage is further studied and 
reviewed at various stage like pilot stage and further scale up at 
design and execution stage for assuring safety during commercial 
production. During these stages, various data and information are 
being collected, which require to set design parameters and safety 
aspects, for engineering design and its execution. Moreover, these 
data are very essential to design safety instrumentation for the 
process and are also required for HAZOP study, HAZAN, 
Qualitative & Quantitative Risk assessment studies and for 
thermal stability study in case of exothermic reaction. Reports 
regarding thermal stability, reactivity and other process hazards 
which may be envisaged at various stages of process is not 
available with the unit. 

 HAZOP study has not covered the design data and operation data 
of this process such as process hazards pertaining to the 
exothermic reaction, run away reaction, thermal stability of the 
product at various stages, impact of utility services leakages, 
reaction between the reactants and the heating/cooling fluid, 
imbalance of stoichiometric quantities of various reactants in the 
reactor, deviation from defined storage conditions for various 
intermediate stages, mal-function of any instruments, chemical 
stability of the product at various stages like intermediate and 
finished stage, etc. These may have resulted in oversight of 
various process hazards which may occur as a dangerous 
occurrence like explosion, fire etc. 

 As a part of safety and process requirements, the plant was 
having a DCS control system with multiple temperature, pressure, 
and level sensors for different rectors. During discussion it is 
gathered that there were no distress signals before the 
blast in the DCS system. It is strange that none of the 
sensors provided for the R-25001 reaction vessel gave any 
prior distress signals about increase in levels of 
temperature or pressure due to leakage of methanol and 
its reaction with ETB mass which might have resulted in 
increase in temperature as claimed by the unit. 

 The unit submitted photographs showing complete damage of the 
DCS system of CM-257 plant and hence no sensor data could be 
recovered. Moreover, it was informed that the unit does not 
have a central DCS centre. Thus, it appears that the 
systems provided on R-25001 were not adequate in terms 
of type of sensors, its range, its MOC, DCS data 
transmission facility to central DCS control etc. Central 
DCS system, if provided by the unit, would have given very 
valuable information about changes in the process 
parameters (temperature, pressure, leakages etc.) which 
might have occurred resulting in the accident.

 The unit informed that the plant was under planned shutdown 
(due to boiler shutdown) and the reason for keeping the material 
(about 8.50 MT of ETB) in intermediate stage in the reactor no. 
R25001 of CM-257 plant was not justified by the unit. The unit 
has submitted various work permits of the plant as evidence of 
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shut down. In general, during planned shutdowns for any 
chemical industry, it is a general practice that the reactors with 
products at intermediate stages are safely emptied and stored in 
safe conditions, depending upon the reactivity study/ instability 
study etc. and defined Standard Operating Procedures are in 
place for such shutdown and safe startup activities. However, 
such a study report or defined standard operating procedure 
(SOP) for safe start-ups and safe shutdown (emergency and 
planned) are not prepared by the unit. 

 The unit has carried out a safety audit from a third party namely 
M/s Naik & Associcates, Surat. The safety audit report though 
mentions about the audit carried out for CM-257 plant in page 
no.08, however, the process detail, manufacturing detail about 
CM-257 plant is not mentioned in the “Chapter 6 Process and 
Hazard Information” of the report. Also, detailed about the name 
of vessel and its location is not mentioned in the report in the 
section 6.3 - Operational and process hazards with control. As per 
details of chemical stored in the unit, the actual total stored 
quantity of toluene, n-Hexane and Methanol exceeds 143 kl 
(storage permission from PESO to the unit). However, the safety 
audit report does not mention any observation regarding 
exceedance in stored quantity beyond permission limits of 
PESO. Thus, the safety audit carried out by the unit shows 
gaps and needs to be carried out again by a competent 
agency, accredited by an Accreditation Board as per Rule 
68 j para 9 of the Gujarat Factory Rules, 1963. 

 The unit has informed that many of the chemicals are recovered 
and the same will be disposed at Common Facility for 
incineration. One of such recovered chemicals was ETB stored in 
Tank T¬25002 at ground level vertically below R-25001. It was 
informed that entire quantity (about 9000 kg) of ETB was 
recovered after the accident and emptied and stored in 9 tanks 
(each of capacity about 1 T). Thus, the blast in the reactor due to 
trigger of temperature in the reactor where ETB was kept at 
intermediate stage cannot be justified as ETB stored in T-25002 
could survive an explosion and significantly high ambient 
temperatures without catching fire or explosion. 

 The committee has also collected design details of R25001 from 
the unit and using the information provided, an attempt is made to 
calculate the internal pressure built-up/developed responsible for 
the blast in such a reactor. 

Calculation of internal pressure required for explosion of 

the reactor: 

Information provided by the unit: 

Reactor No. R25001 (Stage I reactor, wherein the blast took place) 

Reactor diameter = 2250 mm, 

MOC: SS 316L, and 

Wall thickness: 12 mm, 

Considering the yield strength of SS 316L = 475 MPa (normally 

450-500 MPa) and 
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Causes of pressurization of such reactor and its failure can be due 

to: 

(1) Circumferential stress = pD/2t, 
(2) Longitudinal stress = pD/4t, and 
(3) Shear stress = pD/4t or pD/8t. 
Here, D=diameter of cylinder, p = internal pressure, and 

t=thickness of wall. 

Substituting details of reactor in above equations, the minimum 

internal pressure found for circumferential stress is 5.07 Mpa 

(51.7 kg/cm2). If such minimum internal pressure is considered to 

be developed in the reactor and resulted in the blast, development 

of such a high pressure cannot be instantaneous and without any 

warning signal unless, either the DCS system was bypassed or 

non-working or the sensors provided were not adequate in terms 

of range, specification, safe to give the warning signal. Moreover, it 

was informed that the reactor is equipped with a vent after 

scrubber and thus it is not convincing that at a very high internal 

pressure in the reactor, no fumes/liquid/gas got vented through 

this vent, releasing the internal pressure and preventing the 

explosion. 

Based on above mentioned observations it can be concluded 

that the probable reason for the accident i.e. leakage of 

methanol in the intermediate stage and reaction of 

methanol with ETB as considered by the unit may be 

logical in terms of reaction chemistry. However, sudden 

blast in the intermediate stage of reactor, when the reactor 

was not in operation and that too after about 18 days, 

without any sign of abnormality in terms of level, 

temperature or pressure indicators in DCS, indicates 

ineffectiveness of safety system provided or assessed by the 

unit for the plant CM-257. Thus, serious lapses in terms of 

safety study, reactivity study, compatibility test, 

development of standard operating procedure for planned 

and emergency shutdown, storing intermediate stage 

product during shutdown, gaps in HAZOP, safety audit, 

inadequacy of sensors provided for the reactor might have 

resulted in the accident. 

6. ENVIRONMENT DAMAGE ASSESSMENT 

 The joint committee conducted visits to the unit and affected areas 
on 04/03/2021 and 09/03/2021. During the visits the committee 
also inspected the portion of natural drain from where, the unit 
had dredged soil and collected the samples of soil as detailed 
below: 
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Table 5: Details of samples collected by joint committee on 

04/03/2021 

Sampling point 

W-1 Small patch of Wastewater observed in natural drain leading to in 

Gumanpura village (Lat: 21.6741970, Long: 73.1139060) 

W-2 Wastewater collected from outside and stored in ETP guard pond of UPL Ltd. 

H-1 Soil sample collected near Gumanpura village road bridge  

(Lat:21.674989, Long:73.113248) at nallah 

H-2 Soil sample collected near Gumanpura village road bridge  

(Lat:21.6741970, Long:73.1139060) 

H-3 Soil sample collected near Gumanpura village  

(Lat:21.6790079, Long:73.1074349) 

H-4 Soil sample collected near Gumanpura village road bridge  

(Lat:21.6723874, Long:73.1165128) 

H-5 Reference soil sample near Gumanpura village bridge  

(21.672544, 73.116402) 

Analysis reports of the above mentioned samples collected by the 

committee are attached as Annexure- 9. 

 It was informed to the committee that the wastewater during 
firefighting reached a point up to location H3 (as shown in google 
image above) falling under revenue land of Gumanpura village 
area and had not reached to Boridra Nalla. The entire stretch of 
the natural trench/drain including Boridra nalla was dry before 
the accident. 

 During the visit on 04/03/2021, it was observed that the unit had 
dredged the top layer of the soil in the natural trench/drain 
passing near Gumanpura village and as reported, 19 MT of 
contaminated soil was disposed to CHWTSDF, a scientific landfill 
site. It was also informed that the wastewater was lifted from the 
bridge on the natural drain near Gumanpura Village by 
constructing a temporary bund. 

 The wastewater was transferred to a guard pond inside the 
premises of the unit. A sample of waste water from the guard 
pond was also collected during the visit. It was informed that 
about 3000 kl of wastewater from inside and outside was 
collected back. 

The soil samples collected from the dredged drain/trench were analysed 

for various parameters. From the analysis reports of the soil samples, It 

is found that the TOC in the soil sample varies from 0.0357 to 0.168 

gm/kg. The soil sample (H5) was collected as reference from the ramp 

used by the unit for movement of tankers near Gumanpura village bridge 

as the same was not yet dredged and disposed off by the unit. Higher 

concentrations of almost all measured parameters were found in the 
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sample collected from Location H5 as compared to other soil samples. 

The unit needs to collect and dispose of the soil from this location to 

CHWTSDF site. 

The analysis result of the sample is provided in Annexure – 9. 

The accident was assessed in terms of the damage caused to the 

environment. Based on the information submitted by the unit about the 

accident, meteorological data, list of chemicals with quantity lost during 

accident, analysis of samples and considering the steps taken thereafter, 

by the unit, the components considered by the committee for calculating 

damage to the environment are mentioned in the subsequent 

paragraphs. 

The damage caused to the environment is evaluated based on air, water 

and soil components considering the probable impact, steps taken by the 

unit to restore the same. 

6.1 Meteorological data on 23/02/2021 

Actual meteorological data obtained from M/s. DCM Shriram Alkalies 

Ltd., Jahagdia situated adjacent to the accident site during the period of 

accident on 23/02/2021, indicates average wind speed is @ 2.77 km/h, 

predominant wind direction is from N-NE to S-SW, Avg. Temperature 23 
0C., humidity 52.72 % etc. 

Although the prevailing predominant wind direction during the two days 

period i.e. from the 2223/02/2021, was from West to East, the actual 

predominant wind direction observed as per the tabular meteorological 

data for the period during which the fire accident continued i.e. 1:46 hrs 

to 6:30 Hrs on 23/02/2021 as from N-NE to S-SW direction. 

Meteorological data on 23/02/2021 is attached in Annexure - 14.

6.2 Air Component 

The unit has submitted a list of chemicals with quantity lost due to 

accident on 23/02/2021 early morning hours. The committee has 

referred to the methodology adopted for calculation of total quantum of 

chemicals converted using stoichiometry to various components of all the 

chemicals which were reportedly lost except for Toluene at various 

stages and ethanol water mixture. Portion of Toluene is considered burnt 

and remaining emitted as VOCs from the surface of the flowing water. 

Accordingly, evaluating damage for air components, two factors were 

considered i.e. complete combustion of chemicals and emission of VOCs 

due to toluene. 

6.2.1 Estimation of amount of Toluene vaporized 

The volatile organic compound such as toluene having low water 

solubility will be volatilized in air. After the accident, severe smell of 

toluene was felt by the people at and around the site. The volatility of a 

volatile organic liquid from a surface depends on vapour pressure of 
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compound, wind speed, and the ambient temperature. Since the specific 

gravity of toluene is less than water, the undissolved toluene will float on 

the surface of water. 

The volatility of a volatile organic liquid from a surface may be estimated 

by the following method. 

Organic compound volatilized (kg/h/m2) = 0.00116xMWxPxW0.625     Equation. 1 

(Source: Evaporation Rate of volatile liquids, USEPA, 1989) 

Where, W = wind speed in ft/min, P = vapor pressure of compound in 

inch Hg, MW = molecular weight of compound in gram. 

Considering a wind speed of 0.5 km/h (27.9 ft/min) near ground surface 

corresponding to the wind speed of 2.5 km/h at 10 m at the time of 

accident, vapor pressure of toluene as 28 mm Hg (1.12 inch Hg) at 25 

deg C, and molecular weight of toluene = 92 g/mole, equation (1) predicts 

the rate of toluene volatilization as 0.95 kg/h/m2, respectively. 

Estimation of the total surface area from where volatilization occurred 

can be obtained by calculating the surface area of drains as under: 

1. Total length of GIDC drains carrying fire-fighting water 
around unit = 700 m, average width 1.0 m, hence surface 
area = 700 m2 

2. Total length of katchcha drains wherein fire-fighting water 
flowed = 3900 m of average width 1 m, hence surface area 
= 3900 m2. 

Thus, total surface area from where toluene can volatilize = 
4600 m2. 

Considering toluene volatilization rate of 0.95 kg toluene/h/m2, 

The total mass of toluene volatilized would be 4370 kg/h. 

The total time for volatilization is difficult to predict since all the 

drain surface area does not become occupied at once. The 

committee has considered 2 hours for estimation of calculating 

quantum of toluene, which gives amount of toluene volatilized = 

8740 kg. Such vapours of hydrocarbon can produce radicals and 

secondary pollutants in the sunlight which could be potentially 

hazardous. Thus for combustion calculation remaining quantum of 

toluene 18260 kg is considered. 

 Combustion of chemicals may have led to generation and release 
of various gaseous pollutants such as sulfur dioxide (SO2), 
hydrogen chloride (HCl), oxides of nitrogen (NOx), carbon di-oxide 
(CO2) etc from the chemicals lost during the blast and subsequent 
fire in the unit. The moles of chemical compounds were considered 
to calculate the mass of gaseous emissions as shown in Table 
below. 
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Table 6:Calculation of Gaseous emissions due to combustion 

of chemicals during the accident 

Chemical 

formula 

Quantity 

Lost 

Quantity 

Considered

for 

calculation,

kg 

kilo 

moles

C N O S Cl CO2, kg SO2, 

kg 

NO2, 

kg 

HCl, 

kg 

C6H12OS 8500 8500 64.39 6 0 1 1 0 17000 4121 74 0 

C6H15N 112 112 1.60 4 1 1 0 0 282 0 0 0 

C2H5SH 1000 1000 16.13 2 0 0 1 0 1419 1032 605 0 

C6H13N 1302 1302 13.15 6 1 0 0 0 3472 0 0 0 

C7H8 27000 18260 198.48 7 0 0 0 0 61131.9

5

0 0 0 

C16H24O5S 3666 3666 11.18 16 0 5 1 0 7868 715 0 0 

C16H24O5S 712 712 2.17 16 0 5 1 0 1528 139 4472 0 

C3H6ONCl.H

Cl

14000 14000 97.22 3 1 1 1 2 12833 6222 4472 7097

C3H6ONCl.H

Cl

14000 14000 97.22 3 1 1 1 2 12833 6222 0 7097

C2H5OH 1500 750 12.10 2 0 1 0 0 1065 0 0 0 

Total gaseous emissions in kg 119431.

95

18452 9623 14194

6.2.2 Estimation of Environmental Damage compensation due to 

release of gaseous emissions 

To estimate the damage compensation due to air pollution, the 

methodology employed by the Committee constituted in case of 

Yashashvi Rasayan Pvt. Ltd., Dahej (OA NO. 22 of 2020), was adopted. 

The damage values per ton of SO2, NOX, HCl, and CO2 were taken as 

(Rs. in Lakh) 2.1989, 2.1729, 0.2189, and 0.0225 per MT of gas, 

respectively. No such damage value for the release of toluene is available 

to the best of Committee’s knowledge. Therefore, considering the risk 

of production of secondary pollutants in air due to toluene 

vapour, a damage value of Rs. 2.1989 lakh per MT of toluene 

vapor (maximum value among SO2, NOX, HCl, and CO2) is taken 

as damage value of toluene. Based on these Damage values, the 

total damage cost due to air pollution caused by fire and 

explosion is estimated as shown in below table. 

Table 7: Estimation of Damage value due to Air pollution caused 

by fire 

Air pollutant, MT 
SO2 NOx HCl CO2 

Toluene 

vapor 

18.452 9.623 14.194 119.432 8.74 
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Damage value, Rs. In 2.1989 2.1729 0.2189 0.0225 2.1989 

Damage value, Rs. In Lakh 40.57 20.91 3.11 2.69 19.22 

Total Damage value, Rs. in Lakh : 86.51 

Thus total amount of Rs. 86.51 lacs is calculated for 

environmental damages for air component. 

6.3 Water and Soil Component 

The explosion at UPL caused damage to all the compartments of 

environment emission/discharge of pollutants. Explosion followed by fire 

led to combustion of other chemicals and intermediates stored in the 

plant. The water used for fire-fighting contained foam used for fire 

fighting and the unburnt chemicals which flowed through GIDC drain 

from the premises to a point near M/s Lanxess followed by the katchcha 

drain/trench (after M/s Lanxess) and eventually accumulated on open 

land as the wastewater reportedly did not reach any natural water 

bodies (Boridra Nallah). 

The committee calculated the firefighting water required and subsequent 

steps taken by the unit to calculate the damage to the environment for 

the water component. 

6.3.1 Damage to Water Environment 

Estimation of the amount of water used for fire-fighting 

The unit informed that during fire fighting 18 numbers of 1” diameter 

and 3 numbers 3” diameter nozzle fire hydrants respectively with water 

pressure in the hydrant maintained at 6-7 kg/cm2 were used. 

Considering co-efficient of discharge “Cd” of fire hydrant nozzles varies 

between 0.7-0.9 depending on the type of nozzle. 

The discharge per nozzle can be given as, 

Q=Cd×(π/4)x D2×√(2gH) 

Where, Q = flow in m3/sec, D = diameter of nozzle in m, H = water 
head in m. 

Taking value of Cd = 0.8, and water head of 60 m, the flow of water 

by one 1” (25 mm) and one 3” (75 mm) water hydrant nozzles will be 

0.0134 m3/s (48.24 m3/h) and 0.121 m3/s (435.6 m3/h), 

respectively. Thus, calculatedly the total water discharged from all 

the fire hydrants (18 nos. of 1” and 3 nos. of 3” diameter) will be 

approximately 2175 m3/h 

Considering 6 hours of operation of fire hydrants total amount of 

water used for fire fighting will be: ~13000 KL (As per the 

information provided by the unit, the fire hydrants were operated 

for 6 hours) 
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GIDC drainage network are blocked for all seasons except monsoon 

and to monitor the same CCTV camera focused at the drain near 

M/s Lanxess India Pvt. Ltd. was provided. GIDC has concrete 

drainage network from the unit till the exit point of the GIDC drain 

after crossing M/s Lanxess India Pvt. Ltd. The GIDC drain is 

subsequently meeting an open kachcha drain/trench leading to 

Gumanpura village area. The committee has obtained CCTV Footage 

from the M/s Lanxess India Pvt. Ltd.and the time duration when the 

dry drainage network of GIDC Jhagadia near M/s Lanxess India 

Pvt. Ltd. has recorded flow, was considered by the committee. 

 It may be seen that the flow started in the GIDC storm water drain at 
6 AM (~4 hours after the accident) and continued until 3 PM. The 
GPCB officers at the time of visit observed that the average flow 
velocity in the drain was 0.75 – 1.5 m/s and depth of flow 0.2 – 0.4 
m. Taking the average width of cross section of water flow as 1 m, 
and considering average values of water depth and flow velocity, the 
total quantity of water flowing in the storm water drain would be 
approx. 10000 KL. As per report prepared by GPCB on 23/02/2021, 
wherein it is mentioned that the contaminated wastewater from the 
unit was found flowing downstream to a location in the Gumanpura 
village but did not reached to Natural Drain Boridra nalla. 

 Based on instructions of GPCB, the unit later on, blocked the drain 
and started lifting fire-fighting water from the drain near Gumarnpura 
village on 23/02/2021. The unit reported that about 3000 KL water 
was lifted from UPL drains and GIDC drain and stored in the Guard 
pond within the unit. The water lifting work was reportedly completed 
on 24/02/2021. Thereafter the unit has started dredging of soil and 
lifting of soil from the area. The work of soil dredging and lifting was 
reportedly completed on 25/02/2021. Considering the lifting of 3000 
KL runoff water by the unit about 10000 KL of fire-fighting runoff 
water out of total estimated quantity of 13000 KL, went to the natural 
drain/trench, further going all the way to Gumanpura village, about 
5.7 km away from the unit (as per the Google earth image). 

The unit provided a list of chemicals lost during the accident as shown in 

Table 1. These chemicals are highly flammable and it was assumed that 

most of these chemicals would have been burnt during the fire. However, 

runoff of firefighting water sample collected by GPCB on 23/02/2021 

and the sample of wastewater from guard pond collected by the joint 

committee on 04.03.2021 reveals that the wastewater has concentration 

of organics in terms of COD (1272-1932 mg/L) in addition to various 

other monitored parameters. 

When fire-fighting water containing such chemicals is released in to 

natural environment, there are following possible fates of such chemicals 

1) The chemical dissolved in fire-fighting water can percolate in the 
soil causing land pollution and may contaminate groundwater 

2) A part of volatile chemicals (such as toluene which is less soluble) 
volatilized in air and cause air pollution, and 
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Considering lifting of firefighting water from natural trench and 

subsequently dredging of wet soil from the drain/trench and 

disposal of contaminated soil to CHWTSDF site (about 19 MT wet 

soil) by the unit, monitoring results of soil samples collected from 

the drain/trench on 04/03/2021, the committee is in view that 

the unit has taken possible steps however environmental damage 

due to spillage of contaminated runoff water cannot be ruled out. 

The damage caused and the level of impact due to organic 

pollutant released is evaluated in monetary terms by the 

committee by considering two factors 

 the waste of natural resources i.e. fresh water used for fighting 
and cost of treatment of the wastewater generated as per the 
prevailing treatment cost as charged by the common effluent 
treatment plants (CETPs) and 

 Liability towards the environmental damage due to spillage of 
contaminated runoff water. 

The total compensation towards environmental damage due to the 

discharge of fire-fighting water contaminated with hazardous 

chemicals (approx. quantity 10000 kL, COD 1272-1932 mg/L) is 

calculated in below table. 

Table 8:Calculation of Environmental Damage 

Valuation of 
environment
al damages 
due to 
release of 
organic load 
in the 
wastewater 

= Rate of freshwater 
in the Jhagadia  

GIDC 

+ Treatment cost of the  
contaminated wastewater  

generated from fire fighting 

+ Liability and
Remediation Cost 
in case of a Fire
accident leading
to spillage of 
hazardous waste/ 
contaminated 
runoff water* 

Rs. 40 per kl x
13000 kl = Rs.5.2 lac
(Rs. 40 per kl GIDC 
water supply 
charge) 

+ Rs.80 per kl x 10,000 kl  
= Rs.8 lac 
(Rs. 80 per kl CETP treatment 
charge for COD concentration 
of 2000 mg/l) 

+ Rs. 120 lakh 

*According to the CPCB “Guidelines on Implementing Liabilities for 

Environmental Damages due to Handling & Disposal of Hazardous Waste and 

Penalty”. 

 Thus, Total amount of Rs. 133.2 lacs calculated for environmental 
damages of water and soil component. 

The total cost of Environmental damage compensation due the 

accident at UPL sums up to Rs. 133.20 lakh (due to the discharge 

of contaminated fire-fighting water and soil) + Rs. 86.51 lakh (due 

to the air pollutant) = Rs. 219.71 lakh. 
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7. COMPENSATION TO DECEASED PERSONNEL 

The compensation amount for the personnel who lost their lives due to 

the unfortunate fire accident on the intervening night of 22nd February 

and 23rd February 2021, three court cases i.e. “Sarla Verma & Ors. Vs. 

Delhi Transport Corporation & Anr.”, “Sunita Tokas Vs. New India 

Insurance Co. Ltd.” and “Amrit Bhanu Shali & Ors. Vs. National 

Insurance Co. Ltd. & Ors.” to base the calculation for the payment of 

compensation considering the following components-  

1. Monthly salary of the deceased i.e. gross salary of deceased 
personnel as per the list provided by the unit. 

2. Addition to income for future prospect: The committee has 
considered following criteria referring to the judgement order of 
Sarla Verma &Ors Vs. Delhi Transport Corporation &Anr., para 
11, “In view of imponderables and uncertainties, we are in favour 
of adopting as a rule of thumb, an addition of 50% of actual salary 
to the actual salary income of the deceased towards future 
prospects, where the deceased had a permanent job and was 
below 40 years. [Where the annual income is in the taxable range, 
the words ‘actual salary’ should be read as ‘actual salary less 
tax’]. The addition should be only 30% if the age of the deceased 
was 40 to 50 years. There should be no addition, where the age of 
deceased is more than 50 years”. 

3. Deduction for personal and living expense: The committee has 
considered following criteria referring the judgement order of Sarla 
Verma &Ors Vs. Delhi Transport Corporation &Anr., Para 14, 
“Having considered several subsequent decisions of this court, we 
are of the view that where the deceased was married, the 
deduction towards personal and living expenses of the deceased, 
should be one-third (1/3rd) where the number of dependent 
family members is 2 to 3, one-fourth (1/4 th) where the number of 
dependant family members is 4 to 6, and one-fifth (1/5 th ) where 
the number of dependant family members exceed six” and “Where 
the deceased was a bachelor and the claimants are the parents, 
the deduction follows a different principle. In regard to bachelors, 
normally, 50% is deducted as personal and living expenses, 
because it is assumed that a bachelor would tend to spend more 
on himself”, 

4. Multiplier: The committee has considered following criteria 
referring the judgement order of Sarla Verma &Ors Vs. Delhi 
Transport Corporation &Anr., para 21, “ We therefore hold that the 
multiplier to be used should be as mentioned in column (4) of the 
Table above (prepared by applying Susamma Thomas, Trilok 
Chandra and Charlie), which starts with an operative multiplier of 
18 (for the age groups of 15 to 20 and 21 to 25 years), reduced by 
one unit for every five years, that is M-17 for 26 to 30 years, M-16 
for 31 to 35 years, M-15 for 36 to 40 years, M-14 for 41 to 45 
years, and M-13 for 46 to 50 years, then reduced by two units for 
every five years, that is, M-11 for 51 to 55 years, M-9 for 56 to 60 
years, M-7 for 61 to 65 years and M-5 for 66 to 70 years” 

5. Expense towards love & affection 
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The committee has referred three cases i.e. “Sarla Verma & Ors. Vs Delhi 

Transport Corporation & Anr”, “Sunita Tokas Vs. New India Insurance 

Co. Ltd” and “Amrit Bhanu Shali & Ors Vs. National Insurance Co. Ltd. 

&Ors.” 

In which the court has taken different view on different cases depending 

upon the subjective merit of the case for expense towards love & 

affection. 

Table 9: The amount of expense towards love and affection in the 

above-mentioned cases 

Case Expense towards love &  
affection 

Sarla Verma & Ors. Vs Delhi Transport Corporation & Anr Rs. 10,000/-  
(as loss of consortium) 

Sunita Tokas Vs. New India Insurance Co. Ltd Rs. 2,00,000/-  

Amrit Bhanu Shali & Ors Vs. National Insurance Co. Ltd. 
&Ors 

Rs. 1,00,000/-  
(Rs. 50,000/- to each dependent) 

The committee is of the opinion to consider the expenses 

towards love and affection is 200000/-per case.

6. Expense towards last rites- The committee has referred following 
three cases as tabulated below and considered Rs. 50,000/- as 
amount of expense towards last rites. 

Case Expense towards last rites 

Sarla Verma & Ors. Vs Delhi 
Transport Corporation & Anr 

Rs. 5,000/- 

Sunita Tokas Vs. New India Insurance 
Co. Ltd 

Rs. 50,000/- 
(Loss of estate & funeral 

expense) 

Amrit Bhanu Shali & Ors Vs. National 
Insurance Co. Ltd. &Ors 

Rs. 10,000/- 

Considering the above methodology the committee calculated the amount 

for deceased personnel and provided as Annexure – 15. The unit has 

submitted details about the compensation paid to the diseased 

personnel to the SDM Office. 
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Table 10:A comparative table of total compensation assessed by 

the committee and amount already paid by the unit is shown in 

table below: 

S. N. Name 
Compensation 
estimated by 

the committee

TOTAL COMPENSATION ALREADY PAID BY THE UNIT 

EX-  
Gratia GPA 

Term 
Insuranc
e 

Workmen  
Compensation Total Amount

1 

Late Ketankumar 
Gevariya 61,48,342.90 3549000 1500000 1000000 0 60,49,000.00

2 

Late Vanrajsinh 
Dodiya 47,31,523.00 3000000 1500000 1000000 0 55,00,000.00

3 Late Krunal Patel 36,34,360.00 3000000 900000 1000000 0 49,00,000.00

4 Lt Nehal Mehta 38,32,630.00 3000000 1300000 1000000 0 53,00,000.00

5 

Late Kuvarlal 
Kasdekar 16,16,794.00 1500000 0 0 954101 24,54,101.00

6 
Late Kamal 

Panse 
16,16,794.00 1500000 0 0 932986 24,32,986.00

7 

Late Maniram 
Dhikare 16,16,794.00 1500000 0 0 938634 24,38,634.00

The unit paid total Rs. 2,90,74,721.00/- and has informed that in 

addition to the above Gratuity, EDLI and PF are also paid as per rules. 

Therefore, the committee is of the opinion that the unit has already 

paid compensation under various heads which is more than the 

compensation calculated by the committee referring the 

methodology as per orders of various matters of Hon’ble Supreme 

court of India and Hon’ble NGT except for Late Ketan Kumar 

Garviya. Therefore, the difference of the amount of Rs. 

99342.00/- may be considered by Hon’ble Tribunal as additional 

compensation to be paid by the unit to the dependent of Late 

Ketan Kumar Gurviya 

Detailed Information regarding compensation paid by unit to Injured 

persons are enclosed in Annexure- 15. 

8. CARRYING CAPACITY OF JHAGADIA GIDC

The committee has collected information about existence of various 

infrastructure facilities in GIDC Jhagadia with respect to number and 

types of industries, environment management facility, status of onsite 

and offsite plans in terms of 1989 Rules and mock drills, fire fighting 

facility, health care facility in the GIDC, details about the list of 

hazardous chemical storage permission to MAH units in the estate etc. to 

assess the present capacity in terms of safety of the area. 
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8.1 About Jhagadia Industrial Estate 

Jhagadia Industrial Estate is situated in the golden corridor of south 

Gujarat is developed by Gujarat Industrial Development Corporation 

(GIDC) in 1993 at Jhagadia, Taluka Jhagadia, Dist. Bharuch. It is one of 

the largest agglomerations of industrial units and classified as Mega 

Industrial Estate is spread over an area of 1700 hectares of land divided 

into 285 plots. As per records of GIDC, out of total spread area about 

1300 hectares are allotted. There are a total 285 plots in GIDC, out of 

which 275 plots are allotted and 10 plots are not allotted. Out of 275 

allotted plots, status of 36 plots is under construction, 100 are open 

plots. The estate is located @ 16 km in north-east direction from 

Ankleshwar Industrial Area. 

As per GPCB record, statistics of operational industries-category and 

scale wise and operational units are given below Table &graphs 

Table 11: Statistics of total operational industries-category and 

scale wise 

Graphs showing Operational industrial statistics in Jhagadia Industrial Estate 
(Source: GPCB xgn). 

Scale →  
Category 

Small Medium Large Total 

Red 54 19 37 110 

Orange 10 1 3 14 

Green 7 1 0 8 

Total 71 21 40 132 
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8.2 Details of Present Infrastructure: 

8.2.1 Environmental Infrastructure 

Wastewater management  

Individual industries located at Jhagadia Industrial estates discharges 

treated wastewater into GIDC drainage network form where it is 

collected in collection sump at Jhagadia from where it is transferred to 

Booster Pumping Station at Kantiajal. Booster Pumping Station at 

Kantiajal also receives wastewater from Final Effluent Treatment Plant 

(FETP) at Ankleshwar which receives industrial effluent from 

Ankleshwar and Panoli Industrial estates. Further, mixed effluent 

(Jhagadia, Anklehwar & Panoli) from collection Sump at Kantiajal, 

discharge to deep sea through marine outfall. 

Air quality monitoring system (NAMP station, CAAQMS) 

 One NAMP station is operated by GPCB for collection of ambient air 
sampling as per the CPCB guidelines. The station is located at the 
terrace of Jhagadia Industrial Association (JIA) office in GIDC 
Jhagadia. 

 CAAQMS facility is presently not available. 

8.3 Carrying Capacity 

Carrying capacity in terms of safety provisions is assessed by the 

committee by collecting information about the availability and 

working of onsite and offsite emergency plan, mock drill, safety SOPs, 

availability of firefighting facility, health care facility in the GIDC, 

status of Major Accident Hazard (MAH) units in the GIDC Jhagadia 

etc. 

Considering the definition of Major Accident and Major accidents 

Hazards installation, 11installation in the GIDC Jhagadia are 

classified as MAH Installation. Definition of Major accident and Major 

Accident Hazardous Installation is given below. 

“Major Accident” means an accident involving loss of life inside or 

outside the site or ten or more injuries inside and/or one or more 

injuries outside or release of toxic chemical or explosion or fire of 

spillage of hazardous chemical resulting in ‘on-site’ or ‘off-site’ 

emergencies or damage to equipments leading to stoppage of process 

or adverse effects to the environment. 

Definition of Major Accident Hazard (MAH) installation 

"Major Accident Hazard (MAH) installation” means isolated storage 

and industrial activity at a site handling (including transport through 

carrier or pipeline) of hazardous chemicals equal to, or in excess of the 
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treshold quantities specified in COLUMN 3 OF SCHEDULE 2 and 

SCHEDULE 3 respectively. 

List of MAH Installation in the GIDC Jhagadia is given in table below: 

Table 12 : List of MAH Installation in the GIDC Jhagadia 

SN FACTORY NAME ADDRESS 

1 Air Liquid India Holding Pvt Ltd. Plotno.38/1,GIDC, Jhgadia Dist-Bharuch. 

2 Cheme Organic Chemicals. Plot No. 758,GIDC Estate, Jhagadia,Bharuch. 

3 Galaxy Surfactants Ltd. 892,GIDC Jhagadia, Dist-Bharuch. 

4 J M Hubar India Pvt Ltd 754 Jhagadia Indl. Estate,GIDC Bharuch 393 110. 

5 Klg Organic Ltd. Plot No.759, GIDC, Jhagadia, Dist. Bharuch. 

6 Lanxess India Pvt Ltd 
748/2/A,748/3,748/4/A & B GIDC Jhagadia, Dist-
Bharuch 

7 Panoli Intermediate (India) Pvt. Ltd. Plot No. 778/1, GIDC, Jhagadia,Bharuch-393 110 

8 Saint Gobain Glass India Ltd 36, GIDC Jhagadia , Dist-Bharuch 

9 
Shriram Alkali & Chemicals (A unit of 
Dcm Shriram Consolidated) Ltd.  749 GIDC Indl. Estate, Jhagadia, Bharuch-393 110 

10 Upl Ltd (Unit-5). 750 GIDC Indl. Estate, Jhagadia, Bharuch-393 110 

11 Vardhman Acrylics Ltd. 755 GIDC Mega Estate, Jhaghadia, Dist. Bharuch 

Detailed information about the list of hazardous chemicals with 

maximum storage quantity and availability of fire tenders with MAH 

unit wise is provided in Annexure – 16. 

Working of Offsite, Onsite emergency plan and Mock drill 

As informed by DISH, 

 District offsite plan is prepared for Bharuch District wherein GIDC 
Jhagadia is part of the plan. Offsite mock drill is one of the 
mandatory requirements to ascertain the working of the offsite 
plan as per MSIHC Rule under the chairmanship of Dist. Collector. 
Offsite mock drill was carried out at Jhagadia GIDC on 
10/07/2020 at M/s DCM Jhagadia. The Mock drill was planned 
and carried out for fire in a hydrogen bank truck. Major aim of 
mock drills is to record the response time and steps to be taken to 
minimise the same. 
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 As per the District Off-Site plan, Jhagadia GIDC has Local Crisis 
Group comprising 14 members (representative from MAH units 
and other units). 

 DISH informed that all MAH units have onsite emergency plans 
and a third party safety audit is also carried out and submitted to 
DISH by all MAH units in the GIDC. As per the statutory 
requirement, MAH units has to carry out in house mock drills 
twice in a year and mock drill reports are to be submitted to DISH. 
All MAH units regularly submitted mock drill reports to DISH. 

8.4 Present Capacity of GIDC in terms of safety infrastructure 

Jhagadia GIDC Estate is growing with lots of new vulnerability of Risk, 

having more than one hundred thirty active industries spread in almost 

1720 hectares of the land. The GIDC is surrounded by villages having 

almost 50,000 populations in the vicinity of about 10 kms radius. There 

are total 11 MAH units in the Jhagadia GIDC. 

It can be seen that 09 MAH units located in close vicinity and accident in 

one unit likely to have adverse impact on surroundings and neighbouring 

units. The MAH units are mutually support each other during any 

accident in the area. There are only Five MAH units having Fire Tender 

vehicles with trained fire crew. At present, the available firefighting and 

allied facilities of the GIDC estate is not adequate even the local fire 

station of Jhagadia GIDC is also not well equipped and has only one fire 

tender. The scenario of accident of UPL indicates that the present 

infrastructure is not enough to handle such types of accident involving 

fire and explosion. As during the firefighting operation of almost 18 fire 

tenders from nearby industries of Jhagadia GIDC, from DPMC, 

Ankleshwar, DPMC-Dahej, GNFC-Bharuch were mobilised in addition to 

the in-house firefighting capability of the unit. 

During the accident at UPL, the injured personnel were given first aid at 

the health centre of the unit and ambulances were mobilised for taking 

injured personnel to hospitals Smt. Jayaben Modi Hospital, Ankleshwar, 

as the area do not have any such facility. The available facilities are in 

Bharuch and Ankleshwar areas which are almost 25-30 kms away from 

Jhagadia GIDC estate. 

Looking at the above facts, the committee is in the opinion that a review 

of fire load of individual industries and firefighting facility provided may 

need to be carried out by concerned authority considering IS13039:2014 

and such standards provisions and also to establish a Disaster 

Prevention and Mitigation Centre (DPMC) type of infrastructure with well-

equipped control room with all necessary fire & safety equipment and 

having trained firefighting staff, rescue workers and first-aiders 

personnel, deployed round the clock in Jhagadia GIDC, equipped with at 

least Four Water-cum-foam fire tenders and two HAZMAT vehicles to 

combat Chlorine and other toxic gas release. In addition to the above, a 

common water reservoir of adequate capacity with an advanced 
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pumping system in the area may also be planned. Health care facility is 

also required to be planned as presently the area is not having any such 

facility to provide even the primary treatment in case of such accident. 

9. CONCLUSION

Hon’ble National  Green Tribunal (NGT), Principal bench, New Delhi took 

up the matter on suo-moto basis in the application no. 60/2021 on 

25/02/2021, and constituted a joint committee vide orders dated 

25/02/2021 to submit a report on the accident that took place in M/s 

UPL Ltd. (Unit 5), GIDC Jhagadia on 23.02.2021. The accident took place 

in the manufacturing plant of the final product namely, Clethodim which 

is herbicide, in CM-257 plant at M/s UPL Ltd. (Unit 5), GIDC Jhagadia. 

The blast followed by massive fire in the premises of the unit took place 

on 23/02/2021 in the reactor (stage I, CM-257 Plant). During the 

accident, the plant process was under shutdown since 04/02/2021 

owing to boiler maintenance and inspection. However, materials at 

intermediate reaction stages were stored in the different reactors of the 

plant. The reactor in which the blast took place was having about 8.0 MT 

of Ethyl Thio Butanol (ETB) which is the first stage intermediate product 

in the process of manufacturing Clethodim. The blast was so massive 

that it felt like anearthquake in the entire area resulting into 

death of 07 personnel working in the plant, injury to 53 

personnel within the premises, damage of other reactors/tank 

form containing various chemicals, other infrastructure 

including the DCS building, sheds of other plants, glass of 

windows inside the premises of the unit etc. 

The joint committee visited the unit on 04/03/2021 and again on 

09/03/2021. During visit, the committee interacted with some of the 

concerned officials present on duty on the day of accident in the unit, 

representatives of the unit, collected various available reports and 

records from the unit. Referring to the reports prepared by DISH, GPCB 

and other authorities, action taken by different authorities, information 

collected & observations in connection with accident following 

conclusions were drawn by the committee: 

 The plant CM-257 was commissioned by the unit based on its in-
house R&D Study, basic and detailed engineering. During such in-
house development of products, more focus need to be given in 
conducting proper safety and stability test at various stages. 
However, in the plant stage serious lapses in HAZOP study, 
safety audit, non-availability of SOP for safe shutdown etc. were 
observed. The unit has not yet been able to identify the root cause 
of the accident. One of the probable reasons reported by the unit is 
leakage of methanol in the reactor containing ETB which might 
have triggered due to exothermic reaction and resulted in the 
blast. The reaction of methanol with ETB may be logical in terms 
of reaction chemistry. However, serious lapses in terms of safety 
study, reactivity study, compatibility test, development of 
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standard operating procedure for planned and emergency 
shutdown, storing intermediate stage product during shutdown, 
gaps in HAZOP, safety audit, in adequacy of sensors provided for 
the reactor etc. might have resulted in the accident. 

 Considering the accident as reported in the social media, during 
manufacturing of similar product in China in 2019 and in the 
present case, the committee is in of the opinion that detailed 
various studies w.r.t. the safety aspects as mentioned in 
the para above, needs to be carried out before 
reconsidering manufacturing of Clethodim, as there is a 
lack of information about thermal stability, reactivity at 
intermediate stages, and safety provisions as observed in 
the present case. 

 The unit has submitted safety audit report, as per which, details 
of chemical stored in the unit, the actual total stored quantity of 
toluene, n-Hexane and Methanol exceeds 143 kl (storage 
permission from PESO to the unit). However, the safety audit 
report does not mention any observation regarding exceedance in 
stored quantity beyond permission limits of PESO. Moreover, the 
audit report has various gaps which includes lack of detailed 
process hazards from CM-257 Plant. Thus, the safety audit 
carried out by the unit shows gaps and needs to be carried 
out again by a competent agency, accredited by an 
Accreditation Board as per Rule 68 j para 9 of the Gujarat 
Factory Rules, 1963 and restrict the storage of chemicals 
as per permission from PESO. 

 The committee is also of the opinion that the unit needs to 
review entire safety aspects in terms of SOP, HAZOP study, 
Qualitative and Quantitative Risk assessment, fire load, 
etc. as gaps were identified during visits. The unit needs to 
take required measures to fulfil the gaps identified in the 
report. 

 The committee has calculated Environmental Damage cost 
considering the air, water and soil component. The chemical lost 
during the accident were converted in terms of pollutants like 
sulphur-di-oxide, carbon-di-oxide, HCl etc. except a part of toluene 
considered to be emitted as VOC along with firefighting water. The 
quantity of firefighting water used is estimated and based on the 
concentration of COD, the water component is calculated in lieu of 
loss of natural resources and treatment cost. In addition, the 
liability towards damage in the area is also considered due 
to spread of contaminated water on soil. Considering 
above, the total cost of Environmental damage 
compensation due the accident sums up to Rs. 219.71 lakh 
which may be considered by Hon’ble Tribunal to be paid by 
the unit towards Environmental Damage compensation. 

 The committee calculated compensation for the deceased 
personnel refereeing various orders of Hon’ble Supreme Court of 
India and various reports of Hon’ble NGT. The committee is of 
the opinion that the unit has already paid about 290.74 
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lakh towards compensation under various heads which is 
more than the compensation calculated by the committee 
except for in case of Late Shri Ketan Kumar Garviya. 
Therefore, the difference of the amount of Rs. 99,342.00/- 
may be considered by Hon’ble Tribunal as additional 
compensation to be paid by the unit to the dependent of 
Late Shri Ketan Kumar Gurviya. 

 The committee has also identified inadequacies in present 
infrastructure to combat the major accident scenario in the 
Jhagadia GIDC. Though it was informed that onsite emergency 
plan and mock drill is carried out by all 11 Major Accdient 
Hazardous (MAH) units in the estate as statutory requirement and 
local crises group is also there in the GIDC as per offsite plan of 
Bharuch District, the committee is of the opinion that a 
safety review in terms of fire load of individual industries 
and firefighting facility provided by them needs to be 
carried out by concerned authority in compliance to the IS 
13039:2014 and other similar standard provisions. 

 There is an urgent need of infrastructure like Disaster Prevention 
and Mitigation Centre (DPMC) with well-equipped control room, all 
necessary fire & safety equipment, trained firefighting staff, 
rescue workers and first-aiders personnel deployed round the 
clock in Jhagadia GIDC. The proposed DPMC should be equipped 
with at least Four Water-cum-foam fire tenders and two HAZMAT 
vehicles to combat Chlorine and other toxic gas release may be 
provided in the GIDC. In addition to the above, a common water 
reservoir of adequate capacity with an advanced pumping system 
in the area may also be planned. Health care facility is also 
required to be planned in vicinity of the Jhagadia estate, 
as presently the area is not having any such facility to 
provide even the primary health treatment.” 

Discussion and directions 

6. We have heard learned Counsel for the CPCB, the Project 

Proponent and the representative of Gujarat State PCB. No one has 

entered appearance on behalf of the State. Questions for consideration 

are the cause of the incident and remedial measures, including 

compensation to the victims and restoration of environment.  

Cause of the incident and remedial measures 

7. We find that several accidents have recently taken place in the 

course of industrial activities on account of gas leak, blast, fire etc.. The 

details of some of such cases have been already mentioned in the earlier 
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order quoted above including an incident in same District - District 

Bharuch in a chemical factory Yashyashvi Rasayan Pvt. Ltd. In respect of 

the earlier incident dated 03.06.2020 in Yashyashvi Rasayan Pvt. Ltd, 

the Tribunal has dealt with the matter vide order dated 03.02.2021 in 

O.A. No. 85 of 2020, Aryavart Foundation through its President v. 

Yashyashvi Rasayan Pvt. Ltd. & Anr.  in the light of report of the Expert 

Committee headed by Justice B.C. Patel, former Chief Justice of Delhi 

High Court. The Tribunal accepted the report of the said Committee 

which inter-alia recommended as follows:-  

“7. Recommendations to avoid future incidents and other 
questions are as per the report Mark Annexure 28. 

SECTION 8 

STEPS REQUIRED TO AVOID SUCH INCIDENT 

(NATIONALDISASTER MANAGEMENT AUTHORITY) 

55. The question is how such accidents can be avoided. There is 

National Disaster Management Authority (NDMA) of the Government 

of India, which has issued guidelines for Chemical Disasters 

(Industrial). 

56. The common causes for chemical accidents, deficiencies, 

safety management system and human errors are noted. The 

chemical accidents fire, explosion and/or toxic release were 

resulting irreversible pain, suffering and death. To minimise such 

accident and to improve emergency preparedness at all 

levels, substantial efforts are still required to predict the 

occurrence of disaster. (Page xvii) 

57. It is also stated that it has been realised that effective 

Chemical Disaster Management (CDM) is possible by the 

adoption of preventive and mitigation strategies as most 

chemical disasters are preventable in comparison to natural 

disasters that are difficult to predict and prevent. Statutory 

inspection, safety audit and testing of emergency plan, onsite 

emergency plan, offsite emergency plans, medical emergency 

plans, information on chemical, technical information have 

been given importance. 

xxx……………………………..xxx…………………………….xxx 
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5. Shortage and training of manpower: 

viii. It is necessary to appoint adequate number of Scientists 
and other officers as well as other staff considering the 
number of industries so as to effectively monitor the 
manufacturing units. Shortage of staff is also referred 
in the report of the Comptroller and Auditor General of 
India on Environmental Clearances and Post Clearance 
Monitoring 2016 that there are shortfalls in monitoring 
of environmental parameters. One of the reasons 
mentioned in the report is the shortfall/inadequate 
staff. Considering the numbers of Environmental 
clearance by MoEF & CC, New Delhi as well as SEIAA 
Gujarat (No. of ECs issued by MoEF & CC, New Delhi-
Approx. 1500 & by SEIAA Approx. 8300 for the state of 
Gujarat only), the scientific staff in Ministry’s regional 
offices should be strengthened for post EC monitoring 
at regular intervals. Thus, for having an eye over all the 
units, the Committee feels that the government should 
take appropriate steps for appointing adequate staff. 
The PESO also pointed out the same concerned the 
Gujarat being most industrialized state having about 
40,000 licensed premises covered under various Acts 
and Rules including 1800 Major Accident Hazards 
premises, this is one of the pressing problems. 

ix. The manpower of the DISH in the industrial area must be 
related to the numbers of units in the area. Considering the 
incident and the quality of the inquiry made by DISH, it is 
desirable that proper training should be imparted to the 
officers of the DISH. This will improve the efficiency of DISH.

6….xxx……………………………..xxx………………………….xxx 

7. Management & study: 

xiii.  HAZOP study direction / instruction must be carried out 
strictly and regularly by the unit. 

xiv. Management to educate the staff on Materials Safety Data 
Sheet (MSDS) and engineers & operators in the plant must 
study the same. 

7. DCG, Hospitals: 

xv. All Industrial Zone/SEZ should have their own Local Crisis 
Group. The District Crisis Group should give surprise visit to 
the factories regularly at least once in a quarter and check the 
operation of factories. At the end of the visit, they should 
generate a report and submit to the State Crisis Group. 

xvi. As per the Chemical Accidents (Emergency, Planning, 
Preparedness, Response) Rules, 1996, brought out under the 
Environment Protection Act 1986, it is mandatory to have 
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State Crisis Group (SCG) and District Crisis Group (DCG) to 
help the State Disaster Management Authority (SDMA) and 
District Disaster Management Authority (DDMA) under the 
Disaster Management Act, 2005 in advisory roles to deal with 
Chemical Disaster Management (CDM). There is no emergency 
response centre / disaster management centre within the SEZ. 
Therefore, the authorities must provide urgently such centers. 
As the Industry in the instant case failed to report in this 
behalf there must be a provision for not reporting immediately 
to the DCG and DDMA or at emergency control room for 
chemical disasters in the state (as in the instant case it is at 
Vadodara). The Rule making authority though having 
prescribed 48 hrs. time limit within which the competent 
authority is required to be informed but there is no provision 
for the breach with regard to non-informing immediately or 
within 48 hrs. (In the instant case it is admitted the report 
was submitted on 9th June, 2020 against the incident on 3rd 
June, 2020). 

xvii. The requirement of a Hospital in an industrial zone or 
SEZ and particularly industries are engaged in 
hazardous chemicals is a must. Even Hospitals at 
distance of 50 kms are general hospitals and not 
specialised in chemical burns and injuries arising out 
of accident on account of hazardous materials.

xviii. District crisis group must undertake mock drill under off site 
emergency plan and crisis management in every industrial 
cluster or SEZ on failure action should be taken against DCG. 
(In the instant case they were satisfied with mock drill in one 
place in a district. In the instant case in one district there are 
more cluster of industries. Therefore, in each cluster an 
exercise aforesaid is a must – DISH has admitted that such 
exercise is not carried out in all clusters). 

xix. As at other places in the state of Gujarat in the industrial 
clusters, the GPCB has provided tower for air quality 
monitoring and same is being monitored by the GPCB. Dahej – 
I & II or the SEZ being an industrial town and factories are 
particularly engaged in hazardous chemicals, the committee is 
of the opinion that there should be Continuous Ambient Air 
Quality Monitoring Systems (CAAQMS) at all strategic 
locations. So that everyone in that area is aware about the air 
pollution. 

8. Safety audit: 

xx. For the purpose of auditing the safety, the government must 
make a panel of safety auditors to inspect the factory 
independently twice in a year and they should submit 
their report directly to the DISH. The safety auditor 
should be made answerable to the government. 

xxi. The committee is of the opinion that sub-rule (9) of Rule 68(J) 
of the Gujarat Factories Rules 1963, refers to safety report 
and safety audit reports, under that Rule sub rule 2 gives a 
choice to industry to select the auditor for the purpose of the 
safety audit. The committee of the opinion that the state 
government be requested to consider the case and particularly 
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safety report from independent auditor and to amend the Rule 
as below: 

2). After the commencement of these Rules, the occupiers of 

both the new and existing industrial activities and isolated 

storage must be checked by the government through the 

safety auditor which is accredited by an accreditation board 

to be constituted by the Ministry of labour, Government of 

India. 

3). The auditor within 30 days of audit shall send the report 

to the chief inspector with respect to the audit 

recommendations and which shall be examined by the 

government within a period of 1 month and the industry shall 

be directed to carry out within the period specified the 

recommendation that may be made by the Government in this 

behalf.” 

8. In the present case also we find similar recommendations. After 

consideration of the matter in the above earlier case, the Tribunal issued 

following directions in the said matter:- 

“28. We do not find any tangible objections to the report of the 
Committee which stand accepted.  The recommendations of the 
Committee need to be duly implemented which needs to be overseen 
by the statutory regulators.  We note that in the recent past the 
Tribunal has come across the number of incidents of leakage of 
gases and handling of hazardous chemicals. On investigation, this 
Tribunal has found that most of the accidents are result of non-
compliance of laid down safety norms under the 1989 Rules and the 
Chemical Accidents (Emergency Planning, Preparedness and 
Response) Rules, 1996 [1996 Rules]. There is, thus, need for the 
establishments handling hazardous chemicals to strictly follow the 
laid down norms, which need to be overseen by the statutory 
regulators.  

29 to 31xxx……………………………..xxx…………………………….xxx 

32. In view of frequent accidents resulting in deaths and 
injuries, the Chief Secretaries of all the States/UTs may 
evolve a mechanism to ensure that the companies dealing 
with hazardous substance must forthwith pay compensation 
for deaths and injuries to the victims at least as per 
Workmen Compensation Act, 1923 wherever applicable or the 
principle of restitution laid down in Sarla Verma (supra), 
National Insurance Company Ltd. v. Pranay Sethi, (2017) 16 
SCC 680 to the victims either directly or through the District 
Magistrate.  

33. Conduct of safety audits of all establishments having 
potential for such accidents may be ensured.  All States/UTs 
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may also ensure availability of healthcare facilities in the 
vicinity of such establishments. PCB and DM must assess cost 
of restoration of environment which should be recovered from 
company and spent on such restoration. The States and UTs 
in accordance with 1989 and 1996 Rules need to step up 
vigilance, surveillance and monitoring to avert such 
accidents. Preparedness to meet such eventualities be 
ensured. Regular mock drills may be ensured in respect of 
onsite and offsite emergency plans. We may also refer to the 
directions issued by this Tribunal to the MoEF&CC and all 
the States/UTs on the subject of strengthening regulatory and 
oversight measures, vide order dated 01.02.2021 in OA 
837/2018, Sandeep Mittal vs. Ministry of Environment, 
Forests & Climate Change & Ors.” 

9. It is thus clear that there are violations in following requisite safety 

protocols and monitoring and absence of adequate health facilities in the 

vicinity. Learned Counsel for the Project Proponent fairly stated that the 

unit in question will follow all the recommendations of the Committee 

including payment of compensation for the damage to the environment, 

remedying the inadequacies in the infrastructure and all safety 

precautions for future. Entire safety aspects will be reviewed in terms of 

SOP, HAZOP, Qualitative and Quantitative Risk Assessment and other 

gaps identified by the Committee.  

Compensation to the victims and restoration of environment 

10. While accepting the report, we note that substantially the 

compensation assessed has been already paid to the victims. Remaining 

amount, if any be paid.  We further approve the compensation for 

damage to the environment and the same may be credited to a separate 

account by the industrial unit for being spent on restoration of the 

environment by preparing an action plan, to be approved by the State 

PCB and the CPCB. The plan may focus on developing relevant 

infrastructure to prevent such accidents and provide relief in case such 

untoward incident happens. The said step will be apart from other 

measures suggested by the Committee.  
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Compliance of recommendations for remedial action 

11. We find that it is necessary to require an action taken report to be 

filed by the Chief Secretary, Gujarat who may hold a joint meeting with 

District Magistrate, Bharuch, the Director Industrial, Safety, the Member 

Secretary, State PCB and the GIDC within one month. The Chief 

Secretary may ensure that all the remedial measures have been adopted 

in terms of the report and file an action taken report within three months 

with the Tribunal by e-mail at judicial-ngt@gov.in preferably in the form 

of searchable PDF/ OCR Support PDF and not in the form of Image PDF. 

The Chief Secretary, Gujarat may also issue instructions for requisite 

safety measures for all other industrial units in the State having 

potential for such accidents. The action taken report may include status 

of risk-policies taken by the industries to cover health and safety risks of 

persons engaged or likely to be affected and compliance of 1989 and 

1996 Rules. The action taken report may also mention the remedial 

measures taken in respect of 11 other units mentioned in the report viz:- 

1. Air Liquid India Holding Pvt Ltd. 

2. Cheme Organic Chemicals 

3. Galaxy Surfactants Ltd. 

4. J M Hubar India Pvt Ltd. 

5. Klg Organic Ltd. 

6. Lanxess India Pvt Ltd. 

7. Panoli Intermediate (India) Pvt. Ltd. 

8. Saint Gobain Glass India Ltd. 

9. Shriram Alkali & Chemicals (A unit of Dcm Shriram 

Consolidated) Ltd. 

10. Upl Ltd. (Unit-5) 

11. Vardhman Acrylics Ltd. 

12. We also direct CPCB and MoEF&CC in coordination with other 

concerned authorities to consider issuing appropriate guidelines for 

conducting safety audits and taking other remedial measures throughout 

India in the light of present report as well as other recent reports in 
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respect of industrial accidents so as to prevent such incidents and to 

save human lives and health.  

13. We place on record our appreciation for the task executed by the 

Committee. CPCB may convey this observation to the members of the 

Committee. The report of the Committee may be placed on websites of 

the State PCB and the CPCB for purpose of reference for six months.  

The application is disposed of except for considering the action 

taken report which may be filed in pursuance of the above order. 

The same may be put up for consideration on 09.11.2021. 

A copy of this order be forwarded to the Chief Secretary, Gujarat, 

the District Magistrate, Bharuch, the Director Industrial, Safety, the 

Member Secretary, State PCB, the GIDC, MoEF&CC and the CPCB by e-

mail for compliance.  

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

M. Sathyanarayanan, JM 

Brijesh Sethi, JM 

Dr. Nagin Nanda, EM 

June 11, 2021 
Original Application No. 60/2021 
SN

57

Page No. 92 



58

Annexure-IIPage No. 93 



59

Page No. 94 



.o\.9/,)P
g 

-ca

,ffi
GDGD

ffir{qurfurur+g
CENTRAL POLLUTION CONTROL BOARD

qqi-d{rrt, rt ga vffirg qR-{*{ t*ffiq t{rtd rrainn
MINISTRY OF ENVIRONMENI FOREST & CLIMATE CHANGE GOVT. OF INDIA

Reminder

February 15,2023
SPEED POST

B-290161041061tPC-l

To
The Member Secretary
Concerned State Pollution Control Board/Pollution Control Committee
(As per enclosed list)

Sub.: Status of compliance w.r.t. Integrated Guidance Framework for Chemicals Safety in
respect of the Isolated Storages and Industries covered under Manufacture, Storage
and Import of Hazardous Chemicals Rules, 1989 in compliance to the Hon'ble National
Green Tribunal order dated 14.12.2021in Original Application No. 60/2021 - reg.

Sir,
This has reference to the letter dated 24.12 2021, 08.06.2022,21.07.2022,28.09.2022,

11.11.2022 and20.122022 of Central Pollution Control Board, wherein it was requested to ensure
the compliance of the guidelines (lntegrated Guidance Framework for Chemicals Safety in Respect
of the Isolated Storages and Industries Covered Under Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989) and submit the status of compliance to Central Pollution Control
Board on half yearly basis in compliance to order passed by Hon'ble National Green Tribunal on

14.12.2021 in Original Application No. 60/2021 (copy enclosed).

Additional Secretary, MoEF&CC, New Delhi has also sent letter D.O. no.
1111412021-HSMD dated 14.10.2022 to The Secretary In-charge, Environment Department, All
State Government(s) / UT Administration(s) regarding compliance the above mentioned subject and
submission of compliance status to the CPCB.

Central Pollution Control Board has not received Status of compliance from your
Board/Committee. Therefore, it is once again requested to submit the status of compliance to Central
Pollution Control Board at the earliest.

Yours faithfu

Encl.: As above

Copy to:

l. The Director
HSM Division,
Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan
Aliganj, Jor Bagh Road
New Delhi- I10003

2. DH - Law

3. All RDs (By Email): For necessary follow up with SPCBs/PCCs please

{.,h
(Dinabandhu Gouda)
Director & DH IPC-I

GrnV
(Dinabandhu Gouda)

'qfi:+fl r1q1' WT -Tt{ q'R, f(d-ttoo32
Parivesh Bhawan, EastArjun Nagar, Delhi-110032

TtlltlZfet : 43 1 02030, 223057 g2,dqgdz/We bsite : wr,vrv. cpcb. n ic. i n
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l. The Member Secretary
Andhra Pradesh State pollution Control Board
D.No. 33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalmvari Street,
Kasturibaipet, Vijayaw ada- 5200 I 0
Andhra Pradesh

2. The Member Secretary
Arunachal Pradesh State pollution Control Board
'Paryavaran Bhavan,, yupla Road,
PappuNallah,
Naharlagun -79lll0
Arunachal Pradesh

3. The Member Secretary
Bihar State Pollution Control Board
Parivesh Bhawan, plot No.N-B/2,
Patliputra Industrial Area
Patna-900023, Bihar

4. The Member Secretary
Chhattisgarh Environment Conservation Board
Paryavaran Bhawan, North BIock Sector-19
Naya Raipur - 492 099
Chhattisgarh

5. The Member Secretary
Ilaryana State pollution Control Board
C- I l, Sector 6, Panchkula,
llaryana 134109

6. 'l-he Member Secretary
Jharkhand State pollution Control Board
T.A Building, HEC Campus, p.O. Dhurwa
Ranchi -834004
Jharkhand

7. The Member Secretary
Manipur State pollution Control Board
Lamphelpat, Imphal
West D.C. Office Complex -795004
Manipur

8. The Member Secretary
Mizoram State pollution Control Board
New Secretariat Complex,
Khatla, Thlanmual peng, Aizwal
Mizoram- 796001
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9. The Member Secretary
Itajasthan State pollution Control Board
A-4 Institutional Area, Jhalana Doongri
Jaipur - 302004, Rajasthan

10. The Member Secretary
Sikkim State Pollution Control Board
State land Use & Environment Cell
Govt. of Sikkim, Deorali,
Gangtok- 737 I 02, Sikkim

I L The Member Secretary
Telangana State Pollution Control Board
Paryavaran Bhavan
A-3, Industrial Estate, Sanath Nagar,
Hyderabad - 500 018, Telangana

12. The Member Secretary
West Bengal State pollution Control Board
Paribesh Bhavan
Building, No.10-A, Block -LA, Sector 3,
4salt Lake City,
Kolkata -700 091, West Bengal

Page No. 97 



47264t2022/tPC-t-Ho

Sub. :

Encl.: As above

8-29016t04/06/lPc_t _-_F*\1go -qq
To

AllSpCBs/pCCs

SPEED POST

December 24,ZAZ1

Yours faithfully,
." /^..ht 'ffi,,,"\

_ (Ashbir Singh)
Sc 'D', lpC-l Drvrsiori

JUZl56U

64.

lntegrated Guidance-Framework for chemicars safety in respect of the rsoratedstorages and rndustr;es coverJ',ino". Mr";;;;;,'iiorugu and rmport ofHazardous chemicars-rrrqi-rgi6 il".ompriance to ftrL l{on,bre Nationar Greenrribunarorder dated tt.oai.iiziii"olililrrreppli"rtiJn'i,ii.'dorzozl 
- res.

As directed bv Hon'ble National Green Tribunal on 11.062021 in original Apptication No.
60/2021' cential Po,lution Eiiriil'r e'"liq ry il;n iiL,.y Jlqnvironment, Forests and crimatechange in coordination *itn oin"i'.Iil"rn"o ,utnoriiies'riizl Directorare c"neiJ ra.tory Adviceservice and Laborr tnst,tute, rrrrt,..ir, lr+itrt#'6irrrt", Management, petroreum andExplosives safetv otg"iiaiio-n, rv"iiirlrf ,f-t ar;nJir"rlii'rnoian chemicai councir erc, have

prepared the suidelines titled'lrt"girj;d oriJii,ce irrr.*l* ro, o.,"mlcJr!' j#ly in Respectfi:*:.1'fl1i1;,fj[r;i,:i:,',#;;; co,eieJ u,i"i i,r,,,racture, storase and r mport or

,% JI H:: i?,,xl :t [H #f x,.l;,3ii,"[,:i: :3 H;l*G 
reen o n 1 4 1 2 202 1 h a s pa s sed t h e

'while we take the a,b.ove reports on recorcl, fttrther follow up.action is taken. ln particular,review meetinss must be nrr{ii'r^iir ,iy:!l;;;;i;i;; or his nominee areast once in sixmonths' if not earlier' n""iii-re;;;r in respect or tt tiits mentioned in para , of orderdated 11 06'z0zt' r?:y!,:!;,;;;;;;;"sceltained. cn;cd^ny atso take response rrom state;r';;'ry:13i,'l::: *nionat otriciiziout tne-iiiiusTii*p,,,rnce or suidelnes at teasr once

The above stated ouidelines (lntegrated G^uidance Framework for chemicars safety in Respectof the lsolated sti"ges and lndistriu, 
-cor.r"J 

u,il"; ffi,jf""tur", 
.storage ario tmport orHazardous chemicaliRures, rsasfrr"in.tor"otoi yo-ur'i*iuLn." and necessary action. rt isrequested to ensure the complia'.L oitlr" arorumenttnlilJii"rin", and submit inl status otcompriance of guiderines to clniiai p;rd;;, c.rii"r'si".;rir"r"r,.rr yearry basis.

Sir,

t. /)\ 7L Page 1 of 2
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Copy to:

1. The Director,
HSM Division,
Ministry of Environment, Forests and Climate Change
lndira Paryavaran Bhawan ,

Aliganj, Jor Bagh Road,
New Delhi* 110003

2. DH-Law

3' All RDs (By Emair) : For necessary foilow up with spcBs / pccs prease

*$*Y;ff; -*,t
(Ashbir Singh)

(' /.i (-

Page 2 of2

Page No. 99 



4U6/56U
.. 48818t2022/tPC-t-HO

tl-29016/0-U0(r/li,C-l I r.: r rt I \; \.,*-I
'tir

'lhc Me,mber Sccrclarv
All iiPC'Bs/pCCs

sl,nliD l,{)s't'
%

*.1) (.)
June 08,2022

suh': sttttus ol'compliancc w.r.t' lntrgr*tcrl (iuirlancc Framc,rurtr for clrrnricals safct.tin respect of the Isohted Storagcs und Inrlustr-jcs col,crcr] unrlr:r Mlnulircturr,$tornge antl lmport of l{azttrtlous chcnrictls ltulcs, l9l}9 in uor,pliance (o thcIIon'blc Natirtnfll {irccn l'ribunlll ortlcr rlarcrl I .x.l2.zlt2l in ()r.iginal .\pJrlicati,.No. 6t)/?021 .* rcg.

Srr.
'l'l:is has rctbrencc to titc lcttqr datccl ?4.1::0ll oi'cenlral Poiluiion controi lloarclrvherein il wits requestecl to enslire the cornplinrce of tire guidelines (lntegratecl Guicl:u:ceI;rantework for chemicais salbry in Respect ol'the Isr:latecj Storugr* a,cl Ir*lushies covereciL,'nder Manufiicture . slorage ancL Inrport 0l' l lazarcl0rrs cherrricals Ruies, l ggg) ancl subnrit thestntus ctl'contpliatrcc of guiclelines to ccntrai Pollution controt lloard on hali.yearly basis incompliance to order passccl try lLon'ble Natir:nal crecrr:rrir:unai ern 14. lz.2()21 in originalAppljcarion No. 60/1031 (copy cnclosecl).

'tr'lrerelirre- it is reqr-restecl to suhnrit the sratLrs ,l'corrrpliancc ,l'allrrcnre,tionetlgLridcli;rcs t. ccn(r*r iroilutit;n c'r;ntrol l.r.ilrr,r trr. r0.fr{i l0lr.
Yorrr"s iiriihlulir.

rl
' i^ r^.( )rnl "(l)inulrirrrrlhu t;outtri;'

,{rlilitional I)ir.r:c{i-rr ct I)l{ IpC_l

Encl.: As above

('opv to:

l. I'hc l)ire ctor
IISX.{ I)ivis.iun,
\4irrisI^, ol' [:in'iror:rne*t, I:',rcsts ;lnr] Clirr;itc Changc
lndira I'ilrvirr,;trnlr iJlrt lvarr
.{iigerr.j, Jor Iiagh lkrtd
N*vl)rlhi . 1t000i

2. Dll , i.alv

l' ,'\ll RI)s (llv 1,u',n,,,, l)ur rreccsslrr-r [rl]or,,, Lip wilh SIrcr]s/r,(,(.s nrcirs,.r

.;"i *$

,:

;.! \.t'lr
\ ,"1,l',

Gouda)(Dinabrr:rdhu
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!i.l'"Etl{l t:_Q$'!]

b - z:\au

Coi:r'trl.

i. '1hu l)ireetur
llSN,,1 l)ivi:;iorr.
M i ni str,r' . l' l :.rivironurc rrt. Irurcsts ancl (' l i rrrirte ('lrir rru r-:

Inili rl l)irrl,lr'ilriln Ilha* irrr
.;\ligan.j. -lor lJagh I{6acl
Ncrvl)rlhi , 1i000:l

ItpJpi{rdcr

.lr:1.,, I l, ;().?.1

I lrr .\rlctuhcr Scurctarv
C'oncerttecl State I)o[]u{iott (.onirol Iloar"<i i l)r,rllution Clontrol Curnrrrittcc
(ils pr:r e nclosccl Iist)

'tiuh.: Status of contplitncc rv.r.t. lntcgr*tetl fluitl:rrrrrc tr'ramcrvork tbr ghe nricals S*ftry
in rcspcct of thc IsolaterJ Strrrlgcs anrl Indurtries covererl under Manutacturc,
Stor:rge and Impol't of lltzal'tlous Chemicals llules, lgSg in compliance t6 the
I"Ittn'hlc N*tional Crecn :l'ribunal orclcr datctl l4.lL.ztl}l in Originll Applicrtion
No. 6ti/?t|21 - rc{i.

Sir.
'lhis has relercre:e tu thc lcttcr datcd 24.12 ?021 ilntl 011.06.2022 ot''Ccnrrill Pollution

Llontroi iioarci. lvhcrein iL vvlts reclueslecl to cnsLlrc thc con:plitncc ol'the guicicli,cs 6rrlcgralccl(iuidance ljr;tlnervot'k ltrr (lhr-rrrticals Sirlrtv in ltcspcct ol'ihc Isglltcil St,l,r,,llcs anrl l,rluslrics('ovcred l,rrrlcr \lanttlacture, Storagc and Irrprlrl ol'lluzirrlous Chcrricrrls l{ulcs. l9g9) an1
sLtIrtttil llrc slrllrs ol'colttpliar]cu t() ('crrtnrl l)ollLrtirln ('orrlrol l]olirrj on i:illl'r.tllrlr, b,sis iir
ilrttiilltitt:cr ll oliicl' Ilrsrr'il ir,r, llt,rr'lrlc \lrlir:n;rl (.irr.,t.rr jr.iiritrr.,, rirr L r ' ti; i ,: ttr,-, r,,r,
A1:lrlicutiorr Nr;. 6()rlt)l 1 1cop1. e rtrii:sc,.l).

(lcr:lral Polltrtiotr (ltttrtlol Iloarel hin not reccivcd Status ol'cornplianci liom your
Iloarrli('onrttiiltee.'l'herelirre, il is once ngair rcclucstcd to submil the srurLis.l.comtrriiance to('srrtral l)ollution (lonlreil IlolrrrJ al the citrlicst.

Yours

Encl.: As above

1

I

'', ,\\{t
(l)inrlrantlhu CourLr)

Additional Director & DI I IpC-l

I)l I -- I.iir.v

.'\ll li-Ds (IJv i:rnaill: I.r:r neLlcssary Ibilow up **itL sircllls/lrccls
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Encl.: As above

Copy to:

l. The Director
HSM Division,
Minisrry of Hnvironment" Forests and Climate ChangeIndira paryavaran Bhawan
Aliganj, Jor Bagh Road
Nerv Delhi_ 110003

2. DH * Law

B-2s0 t 6t 04/06ilr'c;l-nafl . ryPJgsI
ro tt <18-1b'c (-

'l'hc Mcnrbcr Seeretary
conc$rned stat$ I,o ilu t ion c'ontrol rloarcr/rrol l uti on contror committee(As per t;nclosed list)

sub': Status,l'cornpliance,rr'.r.1. l'tcgrlrtcrl (Juidance i'r:rmcwork f,r chcmicals satetyin res;lt"tl ol'tlrc lstilatctl storigcs and Intlustrie.s covcrcd unrler Manulacture,storage and Imp.rt ol'I{azardJus chemicat- R;1";;19f9 in compriance to rrrc
iil:;il;,il|*:,IX.,r."-n rribunat ordcr datetl t4.niuui,, o"igi,riiafpii.r,ir"

Sir,

T'his has reference to thc letter dated 24, 12 2021 , 0g.06.2022 and 2l ,07.20220f cenrralPollution control Board, wltcrcin i, *ur-r.qu"rted to cirsure tlre 
",:mptiunce 

of thc guitlelines(lntegratcd cuiclance Framcwo.k ror crr.,ni"ots satetyin nr*p*r, urrrr" lsolated storages arnclIndustries coverecj Under uanutncture, Iio,*g-. and Import Ll Hururdo,rs chcrnicalJRules,1989) and submit the status ol'ct:ntplianr" 1u c"ntrol poilution cgr*r B.arcl on half yearlyhasis in conrpliance t: old^.lpasscd ufiion'ut" 
^-urionoi"ci*"r"Tribun"l c)n 14. tz.zozl inOriginal Applicarion No. 60/202f f*py .n.lor"Al.

contral l'ollution conlrol lloarcl has not reccivcd status of cornplianoe fion: your[]oarcl/c'om*i1tcc 'l'heref.r'e" ir ;s oncc ng,iin recluestecr t. subrnit the st,tus of compriance lcrClentr;rl Pollulion Control [Jnlrti at tt,. .arii.rt.
Yours faithfully.n( /-q\f\Y
(Dinabandhu Gouda) '

Additional Director & Dll IpC-l

57U/699

Ilcrninder

September ZB\ Z02Z

3, All RDs (lly Emair): For necessar,y fbrow up with spcBs/pcc, nre.rft\ 
\\/

(Dinabandhu Gouda)

a,'1
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The Mentber Secretrry
Concerncd State Polluiion ControI Board/PoIIution Control Commiuee
(As per enclosed lisr)

Sub'; Status of compliance rv-r,t. Integruted cuidance Framework for Chemicals Safety inrespect of the- l-solated Storuges and Industries covcred under Manufacture, Storage
and Imp0rt of Hazardous Chemimls Rulcs, I9tl9 in compliance to the Hon'ble Nalional
Green Tribunal ordcr dattxl 14.12.202I in Original Applicarion No. 6012021 - reg.

Sir,
This has rcference fo the letter dared 24. 12 2021,0g.06.?022,21.07.2022and 2g.0g.20 22, ofcentral Pollution control Board, wherein it wa-s rcquested ro ensure t-he compliance ofthe guidelinos(lntegrated Grridance Framcwork for chenricals 

'saf'ery 
in Respeci of rhe lsolarea iffies anoIndustrics Covered under Manullcture, Storage and lrnporl of Fiazardous chqnicals Rules, lggg)and submit ihe slatrrs of compliance to Central Pollution Confol Boartl un lralf yearly basis incompliance lo order passed by Hon'htc Nationol creen fribunal on 14.12"20i1 in originatApplication No. 60/2021 (copy encloscd).

Additional Secretary, MoEl'&CC. Ncw Delhi has also senl le*er D.O. no.l1ll4l202l-HSMD dated I4.10,2022 to Tlrc Secretary ln-,;hargc. Ilnvironrnerrl Dcpartmenr, AllState covernment(s) / ur Adminis(ration{s) regarding c,rnrplianci it e ounn, nrentiorred subject andsutrmissiun of compliance slat*s to the CpCB.

Ccntral Pollution Control Board has not receivcrJ Statu.s ol compliance fiom your
Board/comrninec" Tl'rerefore, il is once again requested to submit the status ofcompliance to CentralPollution Control Board at the earliest.

Yours fhirhfully,

{r}inar,andh, .fr'\ \t] I 
t

Additional Dirccror & Dl,l Ipc-l

B-3e0r6/04/06/tpc-t -{Z q S
To

SPEED POSI'

-ftt1
Ilcminde{

Novcrnber ll,2022

(Dinahnnrlhrr {iondn)

L
Encl,; As above

("op\ t{):

I llru Direetor
HSI\,I Division.
il{inistrl, ol I-.nvironment, Foresls and Cljmatc Change
Ir:dira Par.r,avararr Bharvan
Alig*ni, Jor Baglr Road
Ner.v Delhi - il0001

2" DH*Law

3. All Ros (By rimair): For necessary foilorv up rvirh Slrctlvpccs prcasc

711)

,-. 
'' " -. i if;';;, tid

a/c
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B-2eo t 6/o4ro6rrpc-r r LEu " * oxff*

Encl.: As above

Cerpy to:

L The Direcor
HSM Division,
Ministry of Environment, Fcrests and
Indira Feiy*varan Bhawan
Aligcnj. Jor Bngh Road
New Delhi * 110003

Clirnatr Change

December 2A,ZAZ?

To
The Member Sccretary
Concerned state Pollution control BoardrPollurion control committee(As per enclosed list)

sub': $tatus of complinnce w.r.t. Integrated cuidance Framework for chemicals $afefy inrespect of the lcolcted storxges a*d Industrier covered under Manufacture, $torageand Import of Hazardour clremicsls Rule*, tg*9 in complisnce to the Hon,blo NationglGresn Tribunal order dated 14.12.202,i ir oireilrt Appticatioo xo. rolzo:I - reg.
Sir,

This has reference fo the letter dated 24.122021,0g.06.2022,2t,0?,?022 and2g.0g.2022.I LI I '2022 of central Pollution control Board, *t',*rein-i, *u, requested to ensur€ the compli*nceof the guidelines (lntegrated CIuidence Framework for chemiears $afety in Respecr of tho Isolated$torages and Industriei covered under Manufacturcasl"*g1 ard lmport of Hazardous chemicalsRules' I989) and submit thc status of complianr* ,o i.ni*ipollution'Cor$i goard on half yoarlybasis in cornpliancel?:,{t. passcd by Hon'bte National Green Tribunal on 14.12.2021 in originalApplication No. 601202 t (copy enclosed).

Additionar secretary, MoEF&cc, New Derhi has arso sent letter D.o. no,I l/14/20?l-HSMD rjaterl I i.la.zazz to.The Secreta[ ln-rhure., gnvironment Deparrment, AIrssate covernmcnt(s) I u1'Administration(s) regarding .o*prirnr. the above *rnil,ro.a subject andsubmission olcornpliance status to the CpCB.

central Pollution csntrol Board has not received. status of compliancc som yourBoard/cornnri$ce' Theyfory, it is once again requested to rru*it the status of complianse to cent,*lPollution Control Board at the earliest. 
I

Yours faithfully,

/Lr 'rg 
r 1{ },t-

(DinabandhuGouda;\t \
Additional Direeror & DH IpC-l

l. l)ll - l.rrn, / ',

tt*J' All RDs { l}1' Inrail): f]oruece ssarv lirllov., up r.virh s^pCIis/pCCs plcase ''.-I 
,".,\ (. t t 

*
(Ilinnbandhu Goutla)

olc
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qq'ettrfiT sMr*Vr .il${ rfrlurr, }n{.gw
Haresh Pal Gangyyar, b[s

I).0.No. I l/I {/3$1 I -HSi\ID

(apcfr*J slt
The Ministry of Environment, Forest anid Climate Change (MoEFCC) is rhe rod*l

Ministry ao dcal with tbs chErnical (indusri*l) aesidenis. It hs$ pur in place e regulatory regirm ro
decl with chemic*l aeeidents in indu*uial units (covering isokLd siorage) rtrrough t*anuincrurc,
Storage and lrnpoa of Hazeidou* Chernicalr Rul:r, lg89 tMSfHC Ruies, lgS{l and Chernieal
lft$"t* (Enrrgency Planning, Pmpcredness and Re*poruw) Rules, tgf6 JCnEppR Rutes,
re96l.

2' The lhve-rnentioned rules complenwnt each other and their collective purpose is to
prevent major chernical acciden* arising aut of indusrrial activitie*. Tbese rules assign keyrerponsibilitie* lo various State Govemruent and Central Oovernrnent agencies. Furt6r, rheMoEFffi has also formulated certain guidetines and lrameworks for ensuring ellemical safely to
fccil itrte stoleholders.

ln this r*gard' the M$HFCC a*d Centrat f\tlluticn Control Bosrd {CPCB)have &velopedan 'Integmtcd Cuidance Framcwort far Chemicels Safety in mspect cf'Isolared S**gr(*t *d
Indusrries covertd under MSTHC Rules, 1989' in c,nmplimcc ro the dirtctions of llonblc Nationslcreen Tribunal' Tle CFCB wes al$o ditected to monitor the conrplinnce of thr franmsryk onhalf-yearly bariis. The frarnewor* was circulatert t.o the Chief Secriarierl UT Administramm ofall states/ urs in January-202? by rh* M*EFCC for imptenrntadon {eqp} c,dpsedj"T}m
Integmted Guidancc Frarnework p*mribc fur regr"rlcr inspection* or inoustriat and chernical sites,
en$ure prcpcration of on-site lmryency plan, urndertale .safety cudits and share infornwion
{rmong other stalceholders agencies, in case bf obee.rved nur*o*pli***.

4' Hence' I would reque$ your pem$nal intervenrion in the matter. and dinect various
agencies working at state l"cvel to unibrtake thcrmugh asses$menr or operario*air*riiy in'**industrial units *s p.t 9* 'Integrated cuidrnce fran;wo* for chemicars saretv i* *ip.., 

"rIsolated Storage{s) and Indusr[s covercd under I{SIHC Rules, l9g9,and submit'i* *o*piiur,.*to the CPCB' A copy of the franxwork is also enctoxd for rrference and implementu,i*.-"---

The Sccremry ln-charge
Envirunrrrnl Dcpartrrunt
All State Oovernnrent(s) / UT Admini*tration(s)

Copy to:
Slri Tarurxy Kunrnr, L{,$
Chairman
Crnrral Pnllution Control Brxrnl,
Eart Arjun Nagur, purircsh Ehatr,sn,
Slr*hdara, Dclhi- t I 0$J!.

(Naresh PalG*ngwar)

qIfi {IIK

qdq$,I. qE

AO$|T|CHAL Sfie&ErA*lr
myEntmElff or til$t*

$rhfi$Tw sr $fflRotr*Hlf[ roHg$T
AND CLIIIATE CHAHG6

Dated: l4s 0ctober, 202?

587/699

qYrfrq

,*-**p,,*o

t*fl ftrr, r${Ty1 ir6
ryS ffrr*-rrooon.

, 6I'q1 E
wlx, {arr}

$or" sft$ qqtq?q trrc, atr effi *a,
io11$?4r. d {o u*npg.met*cgsov,in

Prithvl llffng, *",0r*
t{sw o€rhr-1r000r, }*r t*trl airsrsii;t,;;!6},;' 

u'r{xdrI! .rpr E asn
rsnpS.m€r.6&Soy.in
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          Original Application No. 89 of 2023 (SZ) 

 

 

 

IN THE MATTER OF: 

 

 

 

Tribunal on its own motion in Re: “2 

severely injured in reactor blast at private 

pharma limited in Anakapalli, Andhra 

Pradesh”                                                                                                                                                                   

 

… Applicant 

 

 

 

Versus 

 

 

 

Andhra Pradesh Pollution Control Board 

and others          

 

… Respondent(s) 

 

 

 

REPLY AFFIDAVIT FILED ON 

BEHALF OF THE CENTRAL 

POLLUTION CONTROL BOARD 

(CPCB) 

RESPONDENT NO. 6 

 

 

Advocate D. S. Ekambaram 

COUNSEL FOR CPCB 
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